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INTRODUCTION

I, the Chairman, Estimates Committee, having beep
authorised by the Committee to submit the Report on their
behalf, present this Hundred and Twenty-third Report on
the Ministry of Commerce and Industry—Development
Wing.

2. The Committee wish to express their thanks to the
Secretary and other officers of the Ministry of Commerce
and Industry and officers of the Development Wing for plac-
ing before them the material and information that they
wanted in connection with the examination of the estimates.
They also wish to express their thanks to the representatives
of the All India Manufacturers’ Organisation, Bombay, the
Bharat Chamber of Commerce, Calcutta, the Indian Phar-
maceuticals Association, Bombay, the Bengal Chemical
and Pharmaceutical Works Ltd., Calcutta and Sarvashri
V. Nimbkar, Anantarama Krishnan. Dr. D. Ramaswamy
for giving evidence and making valuable suggestions to the
Committee. ‘

H. C. DASAPPA,
NEew DELHI; Chairman,

The 3rd April, 1961. Estimates Committee.
Chaitra 13, 1883 (Saka).




I
ADMINISTRATIVE SET-UP

A. Introduction

The exigencies of the last war called for the establish- Origin of
ment of several industries in the country to meet the require- l‘?;ivelcpment
ments of the war effort. To achieve this end a planning " &
unit was set up in the organisation of the late Directorate
General of Munitions Production and the Directorate Gene-
ral of Supplies to plan such industries and to encourage and
assess their establishment in the private sector. As a result,
several new industries came into existence during the war
years. At the end of the war these industries were faced
with various difficulties. Their consolidation into a well-
integrated pattern of industrial development to cater to the
needs of the country’s peace-time economy became a matter
of urgent necessity. To meet these requirements, the Deve-
lopment Wing was formed in 1946 as an important part of
the Directorate General of Industries and Supplies under
the late Ministry of Industries and Supplies.

2. The Development Wing functioned as an integral
part of the late D. G. 1. & S. from 1946 to 1951. In 1951
it was organised as a separate Attached Office under the
Ministry of Commerce and Industry and continues as such.
Though originally established to help the development of
various indigenous industries, which had sprung up hapha-
zardly during World War II, its functions have greatly ex-
panded over the course of years. With the exception of a
few industries like iron and steel, textiles, sugar and vanas-
pati the Wing is entrusted with the task of formulating and
executing the development plans of all the other industries.
The Development Wing renders technical assistance to
other Ministries such as Steel, Mines and Fuel; Works,
Housing and Supply; Finance; Education; Planning Com-
mission etc., and statutory bodies like Tariff Commission,
Indian Standards Institution and Council of Scieatific and
Industrial Research, in matters relating to industrial deve-
lopment.

B. Functions
3. The main functions of the Development Wing relate Main func-
to securing increased production, establishing production of tions of De-
new items, ensuring improvement in the quality of produc-yi*™
tion, examination of applications for issue of licences, assist-
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ance to the industries for the procurement of raw materials
and other technical help both from indigenous sources and
from abroad and administration of certain functions under
the Industries (Development and Regulation) Act, 1951.
A detailed statement of the main functions of the Develop-
ment Wing is given at Appendix I.

Assessment 4. To enable a proper assessment to be made of the
fn &‘f;’g“e‘_ performance of Development Wing in promoting industrial
velopment development) it is necessary to have a comprehensive review
Wing. of the ‘country’s over-all requirements and how far these
have been achieved. The Committee wanted to know whe-
ther there was any comprehensive publication which would
give an idea of the various industrial requirements of the
country, the present capacity of the units which are licensed,
the amounts of capital outlay that may be required for
meeting the additional industrial requirements etc., a pic-
ture which would help a long range and comprehensive
perspective planning. It was stated that each of the 16
Development Councils had their own programme of deve-
lopment but not a consolidated one. The Committee have
seen the volume “Programmes of Industrial Development
1956—61” which gives certain statistical data relating to 51
organised industries together with programmes for their ex-
pansion during the Second Five Year Plan period. The
Committee would suggest the same idea to cover a wider
Neocessity for ground so as to include practically all the industries for
lmg range  which there is a favourable climate as well as necessity in
f,:mwc‘;“;‘:.:: the country, and the likely capacity of each industry required
pective to be developed, the amount of foreign exchange required
planning.  havying regard to the progress made in indigenous production
of machine building etc. The five year plans no doubt
serve a distinct and useful purpose especially to correlate
achievements with resources and fixing the concerned targets.
But the Committee consider that planning on a mere S year
basis would not carry the country very far and quick
enough.

C. Administrative and Technical set-up

Directorates 5. The Development Wing has at present 17 technical

in the Deve- Directorates—9 for engineering industries including metal-

Wine™  lurgical industries and 8 for chemical industries. These
Directorates are under the immediate charge of Develop-
ment Officers who are assisted by Junior Officers and staff.
In addition, there are certain Cells created for some specific
items of work, namely, the T. C. M. and Export Promotion
Cell, Metric Cell and O. & M. Cell. A statement showing
the subjects dealt with by the various Directorates and sec-
tions mentioned above is given in Appendix II.
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D. Technical Staff in the Development Wing

6. A statement showing the existing and sanctioned SUen8th of
strength and the assessed requirements of the Development Staff.
Wing in regard to the technical officers (Development
Officers, Deputy Development Officers, Assistant Develop-

ment Officers etc.) is given below:

Designation of rhe post. Sanctioned  Existing Assessed

streng:h, strength. require-

ments,
Chief Industrial Adviser 1 1
Senior Industrial Advisers . 2 2 2
Industrial Advises: . 4 3 8

Development Officers/Dy. Develop-

ment Officers . 53 46 8s
Asstt, Development Officers 37
Junior Chemist S § 38 38 104
Junior Field Officers . 43 28 98

7. It was stated by the representative of the Ministry Shortage of
before the Committee that the Development Wing was Technical
understaffed on the technical side in higher ranks. The S®f
deficiencies in the present sanctioned strength were being
filled up as and when felt necessary. The gap between the
actual and sanctioned strength is fairly large. Compared to
the assessed requirement it is considerable. A general
criticism of the working of the Development Wing made to
the Committee by non-official agencies was the lack of
adequately qualified and trained personnel with the necessary
experience and background in the technical field and the
capacity to examine speedily the technical aspects of the
projects referred to the Development Wing for opinion
and advice.

8. The Secretary to the Ministry explained that there
was considerable difficulty in getting suitable persons to fill
up diffcrent technical posts. There was no sufficient response
to the advertisements made by the Union Public Service
Commission and suitable persons could not be always found.
Sometimes the persons selected did not accept the appoint-
ments offered. He added that it was possible to prepare a
panel for quick recruitment instead of advertising each time.
In reply to a question whether there was a scheme to recruit
persons to the lower grade and train them subsequently for
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jobs in the higher grade, he stated that they had not got
any scheme of probationers. He, however, promised to
consider the idea.

9. The shortage of technical men in the Development
Wing relates mainly to the posts of Development Officers,
Deputy Development Officers, Assistant Development
Officers and Junior Field Officers. The scales of Development
Officers and Deputy Development Officers have been
merged. A proposal to merge the existing pay scales
of Assistant Development Officers (Grade I—Scale
Rs. 350—850 and Grade II—Scale Rs. 325—590) is stated
to be under consideration. The Committee feel that it
might be useful to have a unified pay scale for Assistant
Development Officers, as has been done in the case of Deputy
Development Officers which might help in better recruit-
ment. It would be also desirable to examine the possibility of
recruiting young men in the lower categories and put them
under a course of training, so that they can qualify them-
selves for employment in higher posts in due course. Such
an arrangement might, to some extent, help the Develop-
ment Wing in filling up its required strength of technical
officers.

10. The Committee were informed by the representa-
tive of the Ministry that at the moment the two Senior In-
dustrial Advisers had made only theoretical calculations as
to the requirements of the technical staff in the Development
Wing as indicated in para 6 above. It is obviously desira-
ble to have a proper scientific analysis of the work-load,
existing and anticipated, in the Wing and to assess the re-
quirement of officers to work to the programme of indus-
trial development in the Third Plan.

E. Ministerial Staff in Development Wing

11. Apart from technical officers, the Development Wing
employs a large number of ministerial staff, namely 76
Assistants, 117 U.D.Cs., 257 L.D.Cs. etc. The reason
advanced for the employment of such a complement of
ministerial staff was that large amount of routine and mecha-
nical work had to be done by them in addition to maintain-
ing documents and records which were often required for
references in thousands of cases. As every important docu-
ment had to be typed, most of the L.D.Cs., were employed
as typists. \

12. The Committee feel that it may not be necessary for
the Development Wing which is mainly concerned w'zth
tendering of technical advice and registration and licensing
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of industries to have such a large non-technical stqﬂ. It is
likely that some reduction may be eﬂ'ecte_d by improving
present methods of work to avoid duplication, unnecessary
paper work and typing. The Committee recommend t}.aat
the matter may be examined by the Special Reorganisation
Unit with this end in view.

13. The Development Wing appears to have been orga- o . ... ion
nised somewhat on the secretariat pattern. It has various of the Dove-
tiers of officers from Senior Industrial Advisers to lopimcm
Assistant Development Officers. The functions and duties g
of these technical officers have not been demarcated or any
ratio between the various categories of Officers viz. Develop-
ment Officers, Deputy Development Officers and Assistant
Development Officers fixed. All thess officers are doing
the same kind of work, only varying in degrees of import-
ance.

14. In dealing with industrial development of the coun- need for
try certain elasticity in the organisation is no doubt desira- defining the
ble, but that has to be achieved by laying down well defined g‘g‘f;‘;“’ of
functions within which they can work with freedom. It is, '
therefore, necessary to define the functions of the various
officers and fix a working ratio between different categories
after a proper examination as recommended in para 10
above. By doing so, it may be possible to have better out-
put, less of clerical work and have other advantages of a
proper organisation. The Committee recommend that an

examination on these lines may be carried out by the Special
Reorganisation Unit.

F. Staff in the Ministry of Commerce and Industry

15. In the Ministry of Commerce and Industry there are g.q gealing
13 Deputy Secretaries (including one O. S. D.), 20 Under with Indus-
Secretaries and a complement of ministerial staff dealing {ries in the
with large and medium industries. In the Development c;:,‘,‘,',:ice
Wing there are 23 Development Officers, 30 Deputy Deve- and Indus-
lopment Officers and 31 Assistant Development Officers and ™"
a large number of staff in lower levels for doing the same
work relating to these two groups of industries. The Com-
mittee were informed that the Ministry took sufficient care
to avoid any duplication of work either in the Development
Wing or in the Ministry itself. For example, hitherto various
sections in Development Wing used to prepare papers for
Licensing Committee, but such papers are now prepared
in the Ministry. |
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16. The Committee were informed that the Special Re-
organisation Unit which went into this question in 1953
had no comments on the aspect of duplication of effort.
While the Committee could not go into the detailed working
of the Secretariat of the Ministry of Commerce and Indus-
try, nevertheless, after going through the mass of material
furnished and evidence given before them, they are of opinion
that a more detailed examination of the allocation of work
and functions of officials and staff of the Ministry and the
Development Wing may be useful.

G. Appointment of Officers on Boards/Committees

17. The two Senior Industrial Advisers are serving on a
very large number of Boards or Committees as Mem-
ber/Convener/Chairman/Director. The Senior Industrial
Adviser (Engineering) serves on 28 bodies and the Senior
Industrial Adviser (Chemicals) on 41 bodies. The Secre-
tary to the Ministry explained that this would not be out-
side the normal purview of what might be called ‘develop-
ment work’. The Development Wing periodically reviewed
the position. Considering the heavy responsibilities of the
two Senior Industrial Advisers in the Development Wing,
it appears to the Committee that the number of Committees
or Boards on which they are represented are far too many.
They suggest that the present appointments of the Senior
Industrial Advisers on a number of Boards|/Committees
should be reviewed to see whether they could not be relieved
of the Membership|Directorship of some of the Boards/
Committees etc. and enabled to devote more attention to the
transaction of business at the Headquarters. The question
of appointing other officers of the Development Wing to
some of these Committees/Boards in the place of the two
Senior Industrial Advisers may be examined.”

H. Touring by Officers

18. In order to assist the industries, it is necessary gor
the officers of the Development Wing to be acquainted with
the actual working of the industrial units and difficulties
experienced by them. It is also necessary for them to keep
abreast of the rapid developments in the industrial sphere.
This can only be achieved by visits to the industrial units

and centres throughout the country.
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19. A table showing the period spent on tours by the
Senior Industrial Advisers and the Industrial Advisers dur-
ing the period 1-3-59 to 30-9-60 is given below:

S. No. Designation of the Officer. No. of days spent on to

1-3-59 to 1-4-60 to
31-3-60 30-9-60.

SENIOR INDUSTRIAL ADVISERS

1. Engineering . 67 28
3. Chemicals . 73 30
ToTtAL 140 58

INDUSTRIAL ADVISERS

1. Bngineering 35 16
2. Engineering . . . . 50 31
3. Chemicals . . . . 42 34

TOoTAL . . 127 81

A statement showing the tours undertaken by other

officers of the Development Wing is also given in Appendix
IIL

20. The Committee were informed by the representative
of the Ministry that a great deal of the touring and inspection
of industrial establishments was carried on by the Semnior
Industrial Advisers. As and when necessary, the In-
dustrial Advisers and the Development Officers also toured;
the latter probably toured more because they had to inspect
certain industrial units. Mostly the Senior Industrial
Advisers and Industrial Advisers went out to attend meetings
of the Committees/Boards held in different parts of the
country and they took advantage of such visits to make
local studies also. Moreover, by touring for a specified
period the Senior Industrial Advisers could cover the whole
country while a junior officer could cover much less and
only limited ground in a proportionate period. There was
also some difficulty in entrusting the junior officers like the
Assistant Development Officers and Deputy Development
Officers with the task of inspection, investigation and
survey of the industrial establishment.

21. The average period spent by a Senior Industrial
Adviser on tour during the year 1959-60 was 70 days. This
may not include time taken by foreign tours. If holidays
are taken into account and some allowance made for them
for the meetings of the large number of Boards/Committees

Period for
which offi-
cials of the
Devclop-
ment Wing
were on
tours,
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on which he is a member and which are held at Headquarters
it would appear that a Senior Industrial Adviser could not
be expected to devote to the work at Headquarters for more
than half the year. It would be desirable to relieve the
senior officers of such touring by entrusting that work to
the junior officers like Deputy Development Officers and
Assistant Development Officers. Such an arrangement would
give them an opportunity to go round the country, get
familiar with the industrial units and their work and make
them better fitted to deal with the specific problems which
are referred to them.

1. Powers of Officers of Development Wing

22. It was pointed out to the Committee by certain in-
dustrialists and Chambers of Commerce that there did not
apparently exist any clear demarcation of the powers vested
in the officials of the Development Wing at the various
levels with the result that it sometimes caused harassment to
the industrialists and entrepreneurs. It was also pointed
out that officers at lower levels generally asked the industrial
establishments to furnish certain information which was of
a confidential nature. Sometimes the officers wrote in a
manner open to objection.

23. The Committee were further told that the Develop-
ment Officers and Deputy Development Officers had been
vested with wide powers under the Industrial (Development
and Regulation) Act, 1951. It was on the basis of their
advice or comments that applications for the starting of in-
dustrial projects, expansion of existing units, import of
machinery and raw materials etc. were considered. In seve-
ral cases, complaints were made -that the propositions which
were sound and in the interest of the national economy were
being rejected without adequate grounds.

24. The representative of the Ministry explained in
evidence that the industry was required to furnish certain
statistical information under the Industrial (Development
and Regulation) Act, 1951 and Rules made thereunder but
failed to do so and, therefore, some strong reminders might
have been issued. It might also happen that the senior
officials concerned in the Development Wing were not pre-
pared to accept the industrialists’ version or some peculiar

. feature of a project which the industrialists wanted them to

accept and consequently their licences were refused. Though
the Development Wing did offer comments on the applica-
tionis for licences, it was the Licensing Committee which
ultimately took the final decisions on them. The decisions
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taken by the Licensing Committee might have been cons-
trued as discrimination to certain industries in the issuance
of licences. The representative stated that if any specific
complaints were made, the Ministry always looked into the
matter.

25. The Committee are glad to be assured by the Review of
representative of the Ministry that specific complaints ;*;:tle’g‘:‘n”
when brought up will be looked into. They may say, ofic als ot
however, that there is not a general tendency on the part of the Deve-
individuals to carry such specific complaints to higher autho- ‘v"v‘i’g‘;“‘
rities, for they may be afraid that it may defeat the very )
purpose of doing so. They may quote from a memorandum

of a Chairman of a Development Council—

“It appears to me that sometimes officers at lower
levels write letters under their signature asking
the industry to furnish certain information,
which I believe is of confidential nature, proba-
bly given only to Tariff Commission during
their enquiries. Sometimes the officers write
letters to the industries giving some kind of
ultimatum. T don’t know whether this kind of
powers are given to the officers, or they go
beyond the powers conferred on them. Need-
less to say, such letters cause lot of anxiety to
the industry, I should therefore, think that the
duties and powers of the officers should be
clearly defined and they may be requested to
act within their limitations.”

A Chamber of Commerce has said in a memorandum
as follows—

“The Deputy Development Officers, it is pointed
out, have been vested with wide powers and it
is on the basis of their advice or comments
that applications for the starting of industrial
projects, expansion of existing units, import
of machinery and raw materials etc., are consi-
dered. In several cases, it is complained, pro-
positions which are sound and in the interest
of the national economy are rejected without
adequate grounds. Tt is necessary that some
sort of supervision or revisionary examination
should be provided for wherever necessary so
that industrial propositions which satisfy cer-
tain essential tests or criteria may not be turned
down except on very important considerations
like foreign exchange.”
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It might be useful to examine how powers under the
Industries (Development and Regulation) Act, 1951 have
been exercised in a representative number of cases.

26. The Committee were informed by a non-official
witness that some officers of the Development Wing left
the service of the Development Wing during the past few
years to join private concerns on more attractive terms. It
was stated by the Secretary to the Ministry that during the
last three years only 7 or 8 persons, mostly Deputy and
Assistant Development Officers, left to join private firms.
He further added that if they could get better pay in the
private sector and are prepared to forego their pensionary
benefits they could go and that considering the small num-
ber of people who had left the service there was nothing
to be worried about. Though the number is not large, it
would be inappropriate if the appointment of such persons
in the private sector was in any way influenced by the
official positions enjoyed by them. The Committee suggest
that it may be interesting to find out whether any of these
officers while working in the Development Wing had at any
time any official dealings with the firms or concerns which
they later on joined and whether they went without prior
permission. It was suggested to the representative of the
Ministry whether the obtaining of an agreement from an
employee to serve for a specific period of three or five years
would not be good enough, but the representative said that
it would make recruitment more difficult.

J. Co-ordination between the Development Wing and the
Chief Controller of Imports and Exports.

27. It was represented to the Committee that there has
been a lack of coordination between the Development Wing
and the Chief Controller of Imports and Exports in the issue
of licences for imports/exports. It was suggested that the
assistance the Development Wing can render to the industry
would be much more effective if its powers were enhanced
in the issue of import licences. In the case of import
licences, for instance, a great deal of valuable time was
generally lost between the date of approval by the Develop-
ment Wing and the actual issue of an import licence by the
Chief Controller of Imports and Exports. It was pointed
out to the Committee that when the plant and machinery
required for an industry were being licensed for import,
certain components and spares which were essential for the
very operation of such plant and machinery were not all_ow~
ed to be imported. This naturally constituted a serious
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thindrance in the working of the plant and machinery im-
ported at a heavy cost from overscas and installed in the
country. The Committee also understood that the recom-
mendations of the Development Wing for import of indus-
trial raw materials, machinery and spares and components
were sometimes not given due weight by the Chief Con-
troller of Imports and Exports.

28. The Secretary to the Ministry informed the Com- Steps so far
mittee that this matter had been engaging their attention for “***
the last two years. They had examined whether it would
be possible to treat the officers of the Development Wing
as officers of the office of the Chief Controller of Imports
and Exports for issue of import licences or to treat the offi-
cers of the office of Chief Controller of Imports and Exports
as having powers of the requisite status of Development
Wing. None of these suggestions had been found workable.
An import licence application was scrutinised by the Deve-
lopment Wing to see whether the raw material etc. required
was available in the country. Sometimes this discretion was
exercised by the Chief Controller of Imports and Exports
also, but the Development Wing was always consulted in
case of doubt. Attempts have been made to achieve better
coordination between the officers of the Development Wing
and the Chief Controller of Imports and Exports by posting
an officer of the Development Wing with the other organi-
sation. Even that did not work. So they had come to the
'conclusion that the present system of consulting the Deve-
lopment Wing was most convenient in practice if it was
desired to avoid import of material available in the country.
There have been, however, delays in the past in consulting
the Development Wing. But better arrangements of co-
ordination have been made and now any reference was
cleared within a week.

29. In reply to the question whether it was possible to Allotment of
allot overall quota of foreign exchange to the Development :&:{:‘Lf
Wing for issue of import licences, the Secretary to the foreign ex-
Ministry said that in practice that was being done. When the Fh‘“ﬂ:"'f for
half yearly figures are settled, the representatives of the ;:::fm
Development Wing and the Chief Controller of Imports and licences by
Exports decided mutually how much of it should go to a 3:;:“ 4
{»articular industry. But the mechanics of issuing import ad
icences were very complicated and not strictly of the nature
of technical functions discharged by the Development Wing.

He added that he was prepared to examine the possibility
of attaching a branch of the office of the Chief Controller
of Imports and Exports to the Development Wing for speedy
issue of the import licences, though that would throw more

work on the Development Wing.
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30. The Committee have been assyred that special steps
have been taken by the Ministry to remove the delays in the
issue of import licences. They suggest that the question of
fixing a ceiling of foreign exchange for issue of import
licences on the recommendations of the Development Wing
and of enabling the Development Wing itself to issue licences
within that limit may be examined. Further the possibility of
transferring a small unit of the Chief Controller of Imports
and Exports to the Development Wing to deal with the
actual issue of licences may be considered.

K. Co-ordination Sections

31. The Committee were informed that there were 4
Coordination Sections to look after the entire coordination
work of the various Directorates in the Development Wing
For all practical purposes, the Co-ordination Sections were
the hub of the Development Wing. The function of these
Sections was to receive all the applications and references
and ensure that the papers were sent to the concerned Direc-
torates.

32. It was brought to the notice of the Committee by
some leading industrialists and Chambers of Commerce that
inordinate delays occurred in the Development Wing in
processing applications for licensing. The co-ordination
between various Directorates in the Wing was reported to be
inadequate and it was complained that there was often a
tendency for each Directorate to function as a separate
entity. Many industries had to deal with more than one
Directorate. Such industries may have their dealings mainly
with one Directorate but may have to go to other Directorates
for getting raw materials for certain items of manufacture.
In such cases even if the main requirements of the industry
are met by the Directorate with which it is principally con-
cerned, the manufacture is held up for want of small items
which come within the purview of another Directorate.

33. The Committee are doubtful whether it is necessary
to have as many as 4 Sections for co-ordination. In any case,
in spite of these Sections the complaints of delay continue. It
Is necessary to reorganise the present set-up for a more
expeditious disposal of work. The Committee feel that it
would be desirable to have a sample check of time taken at
various stages in the disposal of applications for industrial
licences and grant of raw materials etc. during one licenc-
ing period and to remove any defects and bottlenecks found
in the existing procedure. This could be entrusted to the
Special Reorganisation Unit.
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* L. Zonal Offices

34. The Committee understand that the proposal tO Concept of
establish Zonal Offices under the charge of Industrial Advisers the proposed
was mooted out in 1956 to achieve intensive industrial deve- office.
lopment on regional basis with particular reference to loca-
tion of industrial units. The Zonal Offices would help in
establishing liaison with the activities and functions of the
Directors of Industries of the various States to explore the
different lines in which such development can ultimately
take shape. It was also contemplated that the duties of the
officers in Zonal Offices would be to collect on the spot all
relevant industrial data required for the planned develop-
ment in particular fields of industries. They were to work
in close liaison with the State Directors of Industries and
prospective industrialists ctc. to arrange preliminary spot
survey of the aspects and to send them along with their recom-
mendations to the Headquarters for the consideration and
perusal of the Development Wing before passing them on to
the Ministry for decision.

35. The Committee learnt that the Zonal Offices could P"m:‘h
not be started for want of suitable officers to man the posts g‘p';‘;ﬁ’:o{
sanctioned for that purpose and also on account of non- Zonsl Office.
availability of accommodation at selected places. Many of
the posts sanctioned for Zonal Offices had since been abo-
lished. In these circumstances, the opening of the Zonal
Offices had been postponed for the time being.

36. The representative of the Ministry explained during Reasons for
evidence that in addition to the reasons given, the plans for 57 oPeoin8
opening Zonal Offices were not proceeded with as, by merely Offices.
posting one officer in each Zone, the purpose for which they
were intended would not be served. Efforts were now made
to concentrate in the Headquarters itself such functions
because practically all the Directors of Industries from the
States attended the meetings of the Development Council and
the Officers of the Wing thus had sufficient opportunities to
discuss in fair detail the various regional problems. The Com-
mittee were also informed that both the Senior Industrial
Advisers held the same view regarding opening of the Zonal
Offices.

37. The Secretary to the Ministry, however, undertook Posting of
to consult the Chairman of the Ferderation of Indian Cham- gg"emm
bers of Commerce and Industry and the Associated Chambers Wing at
of Commerce about the feasibility and usefulness of having at major Indus-
major industrial contres like Calcutta, Bombay and Madras ‘*i! Centres.

a senior officer or a few officers of the Development Wing.
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People interested in the setting up of industries could consult
them broadly instead of coming to Delhi.

38. In a subsequen} communication, the Secretary, Minis-
try of Commerce and Indus informed the Committee that
the suggestion was discussed by him with the Chairman of
these two bodies. Both of them were of the view that in the
present circumstances it would not be feasible to post a few
officers of the Development Wing at selected Centres as sug-
gested above. The utility of such an arrangement would also
be limited as enough senior officers in the Development Wing
with adequate experience capable of giving correct advice to
intending applicants for industrial licences were not available.
Further, it was likely that officers stationed away from Head-
cﬁlarters might lose touch with latest developments at the

eadquarters and express somewhat divergent views on the
same issues which might lead to further complication. ~ The
Secretary to the Ministry was of the opinion, that for these
reasons it would be desirable to continue to have one Central
establishment. To the extent that local advice is needed,
particularly for the smaller and middle class people, the
Directors of Industries of the State Governments could and
in fact do give adequate advice and guidance.

39. The Committee are inclined to agree with the opinion
expressed by the Secretary to the Ministry. There is, how-
ever, an unquestionable need to make available for all indus-
trialists particularly those who do not have sufficient resources
of their own, a single source for the purpose of furnishing up-
to-date and detailed information about any matter relating to
starting of new or expansion of existing industries. The Com-
mittee feel that it would be helpful to have a Public Relations
Unit in the Development Wing for this purpose. They also
feel that it may be desirable for the Development Wing to

.«ablish, in conjunction with State Governments, similar
Unit in the State Directorates of Industries for rendering
similar assistance to the industrialists and entrepreneurs.

40. The Committee also suggest that Development Wing
may promote close liaison not only with the State Directors
of Industries but also with the commercial and industrial
organisations in the country by posting them with all parti-
culars concerning its work and the manner and method
whereby it is assisting industrialists in putting through their
proposals. Such organisations would then be in a better
position to serve their constituents.
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A. Licensing Procedure

41. The Industries (Development and Regulation) Act, Procedure

1951 lays down that any undertaking which proposes to ;,d"p“’d in

rocessing

manufacture the articles mentioned in the First Schedule applications.

thereof should obtain a licence under the Act for the pur-
pose, if such an undertaking employs more than 100 workers
(if working without the aid of power) and 50 or more work-
ers (if working with the aid of power). The existing under-
takings which propose to effect substantial expansion or
undertake production of new articles or to change the loca-
tion are also required to obtain the licence for the purpose
from the Central Government. Recently, industrial under-
takings which employ less than 100 workers and have fixed
assets i.e. investments in land, buildings, machinery, not
exceeding Rs. 10 lakhs have been exempted from the licen-
cing provisions of the Act. All other applications for
setting up new projects or effecting substantial expansion of
existing projects are examined by the Development Wing
with reference to the technical feasibility of the schemes,
present and future demands vis-a-vis the planned targets,
availability of suitable raw materials, location and terms of
foreign collaboration etc. The Development Wing then
places the matter before the Licencing Committee which
consists of the representatives of the Ministries of Com-
merce and Industry, Steel, Mines and Fuel, Finance,
Railways, Labour and Employment, Company Law Ad-
ministration and the Planning Commission.

B. Applications for Licences

42. Under Rule 7(2) of the Rc%istration and Licensing Procedure

of Industrial Undertakings Rules, 1952 an application for a
licence or permission is required to be sent to the Ministry

for trans-
mission of
Applications

of Commerce and Industry with six spare copies. On re- for licences.

ceipt the copies of applications are forwarded by the Minis-
try to different authorities, including the State Directors of
Industries for their comments. A copy of the application
was also sent to the Development Wing for technical exa-
mination. The Committee were informed by some indus-
triakists that this procedure resulted in delay in the proces-
sing and finalisation of the applications. The representa-
tive of the Ministry informed the Committee that it was
considered advisable from the point of view of co-ordination

15
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that the applications were dealt with in the Ministry in the
initial stages. Again, many applications did not contain all
the information required and it was necessary that appli-
cations should be completed before they were sent to the
concerned authorities for comments. Remarks of the con-
cerned State Directors of Industries with regard to availa-
bility of power, water etc. had to be obtained in respect of
the applications.

43. The Committee consider that the present procedure
whereby the applications for Industrial licences are first
received in the Ministry of Commerce and Industry and then
forwarded ¢o the various authorities for their comments
takes avoidable time. While the original copy of the appli-
cation may continue to be received and action thereon initi-
ated by the Ministry, certain amount of time could be saved
(i) by requiring a copy of the application to be rouwted
through the State Director of Industries who could forward
it to the Ministry offering his remarks regarding the availa-
bility of water, power, land etc. (ii) by requiring an appli-
cation to be sent direct by the applicant to the Development
Wing who might proceed with the technical examination of
the schemes. The Committee would suggest that Govern-
ment may examine the feasibility of revising the existing pro-
cedure on the lines indicated above.

C. Delays in the disposal of applications

44, Under Rule 15 of the Industrial Undertakings
Registration and Licencing Rules, 1952, an applicant for a
licence should be informed of the decision taken ‘not later
than 3 months from the date of receipt of the application, or
the date on which additional information under Rule 9, is
furnished whichever is later’. The Commitee understand
that the question of early disposal of applications for licences
under the Industries (Development and Regulation) Act,
1951 has been under constant review. To reduce the pen-
dency of applications, a number of steps are stated to have
already been taken. For instance, applications for carrying
on business, manufacture of new articles with the installa-
tion of additional machinery valued upto Rs. 2 lakhs, change
of location of industrial units within the same State or to
another State are generally disposed of without reference to
the Licensing Committee. In addition to this, the Gov-
ernment of India have published a list of industries, appli-
cations for which, unless there is any special feature, are
also disposed of without reference to the Licencing Com-
mittee. These measures are stated to have gone a long way
to hasten the disposal of applications.
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45. As regards the scrutiny at present exercised on appli- Review by

cations, the Committee understand that the authorities in- Gommirtse.
cluding the State Governments who have to be consulted for
examining the applications from various angles are invariably
asked to furnish their comments within a fortnight of the
receipt of the applications. They are also reminded at the
expiry of this period and quite often by Demi-official letters.
The delay in forwarding their comments is more often than
not attributable to the fact that parties fail to give complete
technical data and other information on their schemes. The
Licensing Commitee review periodically the list of all pend-
ing applications.

46. According to the Ministry the maximum time taken Time taken
in disposal of a case in respect of applications received ¢ SuRcu!
during the period 1st April, 1959 to 31st March, 1960, was tjons,

13 months and the minimum was 21 days. The normal
time taken in disposal of applications is two to three months.
The following statement furnished by the Ministry shows
the average time taken in the disposal of applications for

licences during the last three calendar years:—

1958 1959 1960 (as
on
30-11-60)
(i) Number of applice-
tions received . 1776 2845 3022

(i) Average time taken

in the disposal of such
applications . 5:53 18 -7
months  months mont4hs.

(iil) Number of applica=- This relates to
tions on which addi- 3,662 the information
tional information called for by the
was called for during Development
the 3 years, Wing and the

Textile Com-
missioner,

(iv) Percentage of num-
ber of applications
disposed of .

(@) Less than 3
months . . 1574% 24'67% 356 %

(b) less than 6
month . . 44 1% 33:5% 37°0%

{v) Number of applica-
tions pending . 541 779 658
(as on (as on (as on

20-12-§8) 16-1-60) 30-11-60)
Percentage of (v) to (i) . 30:4% 27:7% 21-7%,
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47. Tt would be observed from the above statement that
average time taken in the disposal of applications is about
5 months. Though therc is slight improvement in the total
time taken, there is scepe for further improvement. It has
been represented to the Committee by a number of Trade
Associations and Chambers of Commerce that long delays
occur in granting a licence. The Committee note that
though the Rules framed under the Industries (Deve-
lopment & Regulation) Act, 1951 require that a licence
should be issued within a period of 3 months, on an average
it takes nearly double the time. It may be, as discussed in
para 49, some time is taken in gathering additional infor-
mation and that may account for some amount of delay.

48. The Committee recommend that an investigation:
into the causes for delay in the disposal of applications may
be undertaken and effective steps taken to reduce the time
taken in the issue of licences. They suggest that the infor-
mation regarding the number of applications received, the
number disposed of, the average time taken in the disposal
and the number pending and the broad reasons therefor
and other cognate matters may be published in the Annual
Reports of the Development Wing for information of the
general public.

49. It has been represented to the Cammittee that one

information of the reasons for the delay in the disposal of applications

called for b

Develop-

Y for industrial licences is the frequent cross references bet-

ment Wing. ween the Development Wing and the industrial establish-

ments concerned. Rule 9 of the Industrial Undertakings.
Registration and Licensing Rules, 1952 empowers the Central
Government or the authority appointed by it to call for
such additional information as it may consider necessary
from the applicants for an industrial licence. Under Rule
15, the period of three months for the disposal of an appli-
cation for a licence is to be reckoned from the date of
receipt of application or the date on which the additional
information is furnished by the applicant. Thus though
the stipulation of period of three months is laid down there:
is room for delay in the consideration of an application on
the ground of calling of additional information. The Com-
mittee were also given to understand that additional infor-.
mation is called for piecemeal at frequent intervals. The
representative of Ministry told the Committee that no formal
analysis of the reasons necessitating the need for calling
additional information had been made. The form of appli-
cation for licence was reviewed 2-3 years ago. It had now
been made comprehensive and more information was being:
obtained.
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50. It would be observed from the statement ir para 46
that additional information was called for in as many as
3662 out of 7643 cases for the three years i.e. 41% of the
totul applications. The Committee consider this to be quite
high. TFhey would, therefore, suggest that a study of the
causes necessitating the calling of additional information
might be undertaken by the Ministry. Such a study would
enable it to find out as to what extent the further references
were duc to incomplete information furnished by the appli-
cants or to piecemeal disposal by the Development Wing.
The first can be reduced by proper functioning of the
Public Relations Unit recommended at para 39 above.
The remedy for the second lies in improving the proce-.
dure and efficiency in the Development Wing.  They would
also suggest as an additional measure that irrespective of the
investigation recommended a time-limit for calling for the
additional information by the Development Wing even as
a time-limit is fixed for the supply of additional informa-
tion by the applicant may be laid down. Such additional
information should be called for all at a time.

D. Agents/Intermediaries to process applications for
licences etc.

51. The Committee learnt that a number of firms and Agents tor-

individuals were acting as intermediaries in processin%htho ‘l’ige“.f‘}.:‘
applications for licences on behalf of their clients. ese ’
firms or individuals approached the officials in the Ministry
or the Development Wing and arranged to get the licences
for their clients. During the course of his evidence, the
representative of the Ministry admitted that there were cases
where the applicants obtained the services of a person who
knew the intricacies of the procedure to present their case
to the officials. The forms themselves were so complicated
that ordinarily a person could not fill the various columns.
He even welcomed the growing up of a service for helping
people who put in applications for licences—somewhat on
the lines of a legal profession. No one should be permitted
to represent an applicant without a letter of authority from
the latter. But the Ministry had not recognised officially
any firm or individuals who could act as agents in getting
a licence on behalf of their clients.

52. The Committee while appreciating the need for
some such service for an applicant coming from afar and
not very conversant with the intricacies of the process, are
at the same time aware of the malpractices such a system
may lend itself to. They had desired to be furnished with
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the information regarding the persons who during a specified
period frequented the offices of the Development Wing in
connection with the issue of licences. That has not yet been
furnished*. In the absence of this information it has not
been possible for the Committee to find whether the
undesirable practice obtains to any large extent. The Com-
mittee realise that such intermediaries can also function
outside the office premises and hours.

The Committee are of opinion that the Intelligence
Department should keep a vigilance over the unhealthy
activities of any such intermediaries in the matter of pro-
curation of licences. They agree that there may be room
for reputed .firms or individuals to render assistance to
industrialists seeking licences, in which case a proper pro-
cedure may be prescribed for their operation including
registration of their names.

53. In para 39, the Committee have already recom-
mended that a Public Relations Unit in the Development
Wing should be opened to assist the intending entrepreneur
on industrial matters. In the Committee’s opinion one way
to eliminate unhealthy practices would be to make avail-
able to the applicant an authorised source which could
enable him to get direct contact with the officers concerned
and to obtain the information relevant to his case. This
Public Relations Unit could be usefully entrusted wnh the
function indicated above.

E. Transfer of Industrial Licences.

54. The Registration and Licensing of Industrial Under-
takings Rules, 1952 provide for the recognition of the
transfer of units by the owners to other parties. The Com-
mittee were informed that during the last three years, 62
cases were referred to the Ministry for endorsement of
change 1n ownership under Rule 19A(2) of Registration and
Licensing of Industrial Undertakings Rules, 1952.

*After the Report had been sent to the Ministry for factual
verification, they intimated as below vide their O.M. No. Parl.
5(41)/60 dated the 28th March, 1961:

“x x The entry of visitors into Udyog Bhavan is controlled
through the Reception Officers, who are under the admi.
nistrative control of the Mlmstry of Home Affairs. That
Ministry were, therefore, asked to furnish the tgarm:ulars
required by the Lok Sabha Secretariat, but they have
stated that all the information called for is not tully
furnished by the visitors. The Reception Officers do not
keep separate Registers for the Development Wing alone,
as there are other offices located in Udyog hawan.
Extraction of the information re(iuxred by the Estimates
Committee from the registers will involve an incommen-
surate amount of labour and time, and even after the

particulars have been extracted, they will provide very
}xixtittlte of the information asked for by the tes Com-
ee”,
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55. The Committee were informed that in cases where :P“ﬁ?:: &{

the company formed for the execution of a project was licomces.
transferred to another party, the licence also went along
with it. Some prominent industrialists who appeared before
the Committee, however, pointed out the existence of the
practice of transfer of industrial licences at high premiums
and urged the necessity of checking such malafide transfers.
It was also brought to the notice of the Committee that
licences were sometime obtained by certain industrialists
and no effective action was taken to start production, there-
by preventing others more earnest in doing so. The Com-
mittee were informed that the Development Wing was able
to check whether a licence issued was utilised or not
through the monthly returns of production obtained from
the undertakings concerned. In cases where it was felt
that no effective action was taken to utilise the licence it
was revoked.

56. The Committee feel that the Ministry should exer-
cise a close scrutiny over the transfer of the licences by the
licencees to see that such transfers were bonafide. It would
be desirable, in the Committee’s opinion, to prohibit all
transfers of licences without prior approval of the compe-
tent authority who should satisfy himself before permitting
such transfer that it is in fact a bonafide transaction. They
also recommend that a periodical examination of all the
licences issued should be undertaken to see that the capacity
licensed is actually installed and any licencee found guilty
of misuse brought to book.

They recommend that all transfers of licences should
be published in the Journal of Industry and Trade.

57. The Committee would further suggest that a period
should be prescribed in the industrial licence itself indicat-
ing the time within which the plant should be installed,
taking into consideration the nature of the industry. If the
applicant does not take all necessary steps to install the
machinery within the time prescribed or any extension
given to him, power may be exercised to withdraw the
licence.

F Ownership of Firms

58. The Committee were informed by the Ministry O¥nership
that the Development Wing tried to check the growth of of Firma.
monopolistic tendencies in the country. The Committee
desired to know whether the Development Wing examined
applications for industrial licence to see in how many and
which concerns or groups of industries applicant(s) were
interested. The representative of the Ministry informed the
Committee that the Development Wing did not at present
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ask for this information. The feasibility of obtaining such:
an information through the application fer industrial ﬁcence-
was however being explored. The Committee feel that it
would be useful to have such information readily available
as without such information the Development Wing could
exercise little control on the growth of industrial empires.
The Commitee recommend that the form of applications for
industrial licence should be revised so as to make it obliga-
rory on the part of an applicant to declare the particulars of
the various firms, companies or groups of Industries wherein
he held an interest as also particulars of licenses pending
utilisation. The idea of the Committee is fairly clear that
in order to realise the objective of the Government of not
encouraging monopolistic tendencies, something more con-
crete and positive should be done than hitherto, which ad-
mittedly has not been attempted. Whatever the steps neces-
sary may be, they are sure that production should not be
held up. It should be possible for Government to notify
the industrial public that they are prepared to consider
licences for such and such industries. When the applications
come in for any industry then on an examination of them it
is apparent that among them there are some who have already
a number of industries and some others who have none or
few of them, the course of Government would be clear in
selecting the applications of the one who has none or less
of the undertakings. If of course there are no reliable appli-
cants from among those who have no big industrial under-
takings to their credit, then there could be no objection to
the granting of the licence to the one who has them. [t
came out in evidence that some of the sugar licences were
given to people who were high up in the industrial world,
probably on the ground that cooperatives were not ready for
the purpose. But if the particular locations had been noti-
fied it is quite likely that others of more modest means would
have come forward. Another technique of obtaining
licences is to be the first in the queue of applicants. Some
of the biggger industrialists resort to the practice of apply-
ing for a large number of licences and lay claim to them
as against other applicants on grounds of priority, which
appears to be one of the grounds for granting the licences.
The Committee consider that Government should take all
positive steps necessary to give effect to their own policy of
broad-basing the indastrial sector on the lines suggested
herein and others which a more detailed examination of the
remedial measures may reveal.

Meanwhile, the Committee would suggest that a survey
of holdings in the industrial sield by the various groups of
Industries and Business houses may be undertaken, if not
already done.
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A. Industrial Development

59. The Development Wing acts as the agent of the Role of

‘Ministry of Commerce and industry in carrying out the m::fl&pi;‘
‘policies laid down for industrial development and also as a in
technical adviser indirectly influencing the policy decisions. policies lad
It provides necessary data and advice to the Planning Com- MO;?.:’,’,.
mission which helps it fo lay down the targets and priori-
ties in the industrial field. Besides, as previously stated, the
Development Wing is entrusted with the implementation of
the Industries (Development and Regulation) Act, 1951.
‘Thus, the Development Wing plays a very important role
in the development of industries in the country by controll-
ing, directing and moulding its pattern of industrial develop-
ment.

60. One of the criticisms levelled against the Develop- Coordination
ment Wing was that it had not been successful in achieving Peivees
a balanced growth of the industries. It has ben pointed out
that while expansion in one industry is allowed, expansion
in another industry whose final products are utilised as raw

material in the former industry is not permitted.

61. The representative of the Ministry stated during evi-
-dence that no such case of lack of coordination between
one industry and the other had ben brought to their notice.
In most of the cases, the Development Wing itself attempted
to create capacities for the items which were required as raw
material by certain i. " stries. Every effort was being made
to coordinate between . original industry as well as ancil-
Jary industries.

62. The Committee need hardly emphasise that the pro- P;'° amme
-gramme of the development of one industry should be linked :.,en:“ lop-
with the progress of the consuming industries. They
would, therefore, suggest that a study of the expansion per-

.mitted in a few selected industries may be undertaken to see
whether there has been any imbalance between the industries
consuming manufactured raw materials and the production

of the latter.

63. The Committee understand that there have been
instances of additional capacity in an industry being licensed
.even though the existing units in the industry were not able

23
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to utilise their capacity fully due to the shortage of raw
materials etc. The Committee were informed that normally
the number of units required to achieve the target of produc-
tion laid down were arrived at on the basis of a single shift
operation. But in some cases certain units started operat-
ing more than one shift with the result that they were not
able to get raw materials etc. In some cases, licences had
been given for additional capacity even though there was
difficulty about import of raw materials for existing units.
This was thought advisable as it would be difficult to create
additional capacity when the availability of raw materials
improved. Though no hard and fast rule can be laid down,
the Committee are of opinion that in the present circums-
tances of foreign exchange, due care should be taken to see
that no additional units or capacity are created when there is
no prospect of the availability of sufficient raw materials in
the immediate future. Even regardless of the availability of
raw materials, it would not be wise economy normally to in-
stal extra capacity when the existing capacity in an industry
is itself not fully utilised, unless it be for exceptional reasons
where there may be certain zonal advantages.

B. Medium scale units

64. At present medium scale industries were not speci-
fically defined. All industries having a capital ranging
betwen Rs. 10 and 25 lakhs are regarded as coming under
the category of medium scale and those with a capital of
over Rs. 25 lakhs as large scale industries. The Committ~c
were informed by the reprsentative of the Ministry that no
special rules had ben laid down for giving concessions to the
medium scale industries. However, in practice they enjoy-
ed a measure of preference in the allocation of foreign ex-
change etc. Further, in cases where it was proposed to ex-
pand the capacity in certain industries medium scale units
were given preference.

65. The Committee feel that barring special exceptions
it would be healthy for the economy of the country to have
a large number of medium scale units rather than a few large
units, the unit cost of production being fairly competitive.
They have in their earlier Reports [c.f. 77th and T79th Reports
(Second Lok Sabha)] laid stress on the importance
and the need to foster small scale industries by special en-
couragement. Likewise, the medium scale units have a
special place in the economy of the country and there is need
even as in the case of small scale industries those which may
come under medium scale may be properly defined and such
concessions as are necessary to foster them by way of raw
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materials, foreign exchange etc. may be determined and pub-
licised. It is hardly necessary to add that the interests of
small scale and cottage industries will continue to be safe-

guarded as hitherto.

66. The Committee were given to understand that at
present a comprehensive list of medium scale industries exist-
ing in the different States had not been drawn up. They are
of the opinion that after the definition of a medium scale unit
has been decided on, a State-wise list showing such industries
together with ownership should be drawn up with the help of
the State Governments and kept uptodate.

C. Location of industries

67. Normally, selection of sites for the establishment of
new industrial undertakings is made by the applicant firms.
However, before granting such licences, the regional angle
is also taken into consideration so that the manufacture of
a particular item is not concentrated in a particular area of
the country. The representative of the Ministry informed
the Committee that proper dispersal of industries in differ-
ent regions was Government’s accepted policy. A coun-
try-wide survey had also been undertaken by the Licensing
Commitee. This was utilised in respect of the location of an
industry when deciding applications for setting up of new
units. However, the Central Government had not given
any concessions to the industrialists to induce them to esta-
blish industries in backward regions of the country. The
equalisation of prices of steel and coal was a step towards
the dispersal of industries.

68. It is no doubt true that industries are located in
favourable areas taking into account a number of factors—
availability of power, water, raw materials, technical person-
nel, transport facilities, climate etc. Though the policy of
the Government is a fair dispersal of industries, yet it is
seen that they continue to be concentrated in certain areas—
a line of development which the Committee are not happy
about. The Committee recommend that the balanced deve-
lopment of the various regions in the country may be given
a high priority. In doing so, Government may ensure that
preference is given to the underdeveloped areas without af-
fecting the basic economics of an industry to be set up. In
order to achieve this object, Government might consider the
feasibility of offering certain inducements to the industrialists
like easy availability of land, power or allocation of building
materials. raw materials etc.

Census of
medium
scale in-
dustries.

Dispersa ]
of indus-
trios.
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D. Assistance to industries

69. Besides controlling and regulating the development
of industries, the Development Wing has also been entrusted
with the task of assisting the industry in procurement of raw
materials, capital goods etc. The Committee were inform-
ed that the Development Wing assessed the requirements of
raw materials, quality and quantity-wise, for the planned
production of each unit and helped in the issue of licences for
materials for import against foreign exchange from free
sources kept at its disposal. In view of the difficult foreign
exchange situation, it is often not possible to meet the full
requirements of firms for such imports. Whenever possible,
imports of additional quantities of raw materials are, there-
fore, organised through the State Trading Corporation on
Rupee payment basis. Where the items are partly indi-
genous, the estimates of additional quantities required are
carefully made so as to meet the needs of consuming indus-
tries without disrupting home production. Efforts are also
made to import less expensive items and to produce the more
expensive ones in the country.

70. It was brought to the notice of the Committee that
long delays took place in getting import licences for raw
materials required by the industries. Secondly, in certain
cases they were not allowed on the ground that those items
required could be obtained from indigenous sources. The
representative of the Ministry informed the Committee that
ordinarily raw materials to a unit were supplied sufficiently
in time. But due to foreign exchange difficulty a party was
not given full quantity of raw materials. In such cases
about 50% of the requirements were supplied in the first
instance. An export industry was usually given full quota
of the requirements.

71. The Committee consider it of utmost importance
that the industries get the necessary raw materials in time so
that production would run smoothly. They would emphasise
that a close watch should be kept by the Development Wing
on the raw material position and wherever they are in short
supply, special efforts made to fill the gaps so that industries
are able to maintain their full level of production. Any pro-
gramme for industrial development must necessarily take
into account the availability of raw materials, and the rate at
which their supply can be increased to meet the increasing
demand. A close coordination with the sanctioning
authorities should also be maintained.
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E. Supply of indigenous raw materials
72. The Committee were informed that in regard to the

Procedure

indigenous raw materials, the consuming industries were for supply.

put in touch with local manufacturers. In cases where
these local manufacturers were in turn handicapped on ac-
count of shortage of imported ingredients, they were assisted
with additional import of such items. The Commitee under-
stand from a note furnished by the Ministry that a careful
watch was also kept on price charged by indigenous sup-
pliers and the quality of raw materials made available to the
consuming industries. The manufacturers were being cons-
tantly persuaded to improve the quality of their products and
bring them upto the specifications of imported raw materials
and products. The Committee heard frequent complaints
about the quality of the indigenous raw materials. They
feel that special measures should be taken by the Develop-
ment Wing to guard against the quality of indigenous raw
material falling below specifications. When any unit fails to
produce quality goods, Government may take measures to
warn it in the first instance to bring them up to specifications,
failing which the non-renewal of licence may be resorted to
or in the alternative no raw materials may be mde available
to such units. B

F. Foreign Collaboration

73. The Committee were informed that in a case where
foreign collaboration is involved, the terms are examined in
consultation with the Ministrv of Finance (Department of
Economic Affairs) or the Technical Officers concerned
wherever necessary, and submitted to the Foreign Agree-
ments Committee consisting of representatives of the Minis-
try of Finance (Department of Economic Affairs), Planning
Commission and other Ministries concerned for a decision.

74. It was pointed out to the Committee by some indus-
trialists that licences were given to foreign collaborating units

Complaints
about qua-
lity.

Examination
of terms

of foreign
collabo-
ration.

Grant of
industrial

licence to

even for establishing industries which have already been foreign col-
developed in the face of very difficult circumstances and laborating

which have not yet been able to stand on their feet.
Instances given were of industries such as Cosmetics,
Chocolates etc. It was also represented that adequate facili-
ties were not made available to the indigenous industrialists
to compete with the interested foreign collaboration. A
foreign firm was given licence in 1952 to produce chocolate
and Cocoa powder even though there was an Indian firm
manufacturing the same. One of the reasons stated in
justification of the licence given to the foreign firm was that
it would provide internal competition which would be an
incentive to improve the quality and it is claimed that there
has been an improvement in quality.

ts.
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75. The Committee find it difficult to appreciate the
reason for introducing a purely foreign firm especially in a
non-essential consumer article when there was already an
established Indian firm. It is also of interest to note that a
number of articles such as toothpastes, face-powders, hair
oils, cosmetics, nasal drops, gripe mixture and antiseptic
lotions etc. are being produced under licences by foreign
firms even though there were already in the field quite a
number of established Indian firms. The Committee fail
to understand the necessity for encouraging such foreign
stuffs when all the while austerity is being harped upon.

76. The statement given below indicates the number of
cases of foreign collaboration approved during 1959-60.

Industry No, of cases

1. Paints, colours and polishes 10
2. Alkalis and Allied Chemicals 3
3. Ceramics 2
4. Refractories 1
5. Sheet Glass 2

3

6. Thermos Flask

A statement showing the details of the foreign collabora-
tion approved by Government is given in Appendix IV.

77. In para 63 above the Committee have referred to
the necessity of utilising the existing installed capacity
before sanctioning additions to such capacity. The Com-
mittee understand that a study carried out in the Central
Statistical Organisation indicated that in 1958 the unutilis-
ed capacity of a large number of industries, numbering 82,
came to Rs. 273 crores approximately in terms of value of
production with a possible additional employment of 2 lakhs
of persons. The following table indicates three of the indus-
tries in respect of which forejgn collaboration was approved
during the years 1958—60 and for which the existing
capacity in 1958 did not appear to have been fully utilised.

Name of the Industry*  Installed Actual Unuti- Year in

capacity  produc- lised which
tion capacity  foreign
collabora-
tion was
approved
1958

Ceramics Sanitary wares (ooo

tons 85 4:4 41 1960
Thermos Flasks (000 Dozs.) . 1073 65-0 423 1958
Refractories (000 tons) . 5796 4256 153:6 1958

* 479—499 pp. The Economic Weekly dated 4-4-1959



The Committee feel that it is very desirable to ensure that
the existing unutilised installed ~capacity is fully utilised
specially before any foreign collaboration is permitted.. They
suggest that before permitting any foreign collaboration the
unutilised. existing installed capacity should always Pe
assessed and steps taken to utilise such unutilised capacity
before foreign collaboration for starting of new units is
approved.

G. Collection of Statistical Data
Collection of

78. Industrial Undertakings engaged in the manufacture gg.icq)
of listed industries in the first schedule to the Industries data.
(Development and Regulation) Act. 1951 are required to
submit to the Development Wing, statistical returns of pro-
duction. Tn addition. certain other organised units in the
scheduled and especially assisted industries even though not
satisfying the criterion of employment and power also submit
their statistical returns on a voluntarv basis. = The different
Directorates of the Development Wing collect information
and other relevant data in standard proforma from indivi-
dual undertakings pertaining to industries with whose
development they are concerned. A consolidated statement
incorporating the figures of production etc. are supplied
every month to the Joint Director of Industrial Statistics,
Calcutta, for publication in the monthly bulletin ‘Monthly
Statistics of production of selected Industries of India’.

79. Work relating to the compilation and analvsing of
industrial data is being handled by one Assistant Director
in the Co-ordination Directorate. The representative of the
Ministry stated that a proposal to establish a full-fledged
statistical section to deal with the work was being consi-
dered. The Committee hope the proposal will soon be
implemented as it is a step in the right direction.
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A. The Development Councils

80. The Development Wing is actively associated with
the various Development Councils constituted by the Minis-
try of Commerce and Industry under Section 6 of the
Industries (Development and Regulation) Act, 1951. The
Act provides for the establishment of Development Councils
for any scheduled industry or a group of scheduled indus-
tries. There are at present 16 Development Councils func-
tioning besides a number of panels for various industries.
These Councils consist of members who represent the
interests of owners of industrial undertakings, labour and
consumers. Persons having specialised knowledge are also
in the Councils. Besides discussing the problems of the
industry with which they are concerned, they consider the
question of targets of production, manufacturing machinery,
export promotion measures, productivity and techniques,
problems of raw material etc.

81. The Committee understand that in constituting
the Councils, representatives are at present being nominated
by Government themselves and individual associations|bodies
which are the spokesmen of the industries concerned are not
consulted. Informal consultations are, however, stated to
have been held. The nominations suggested by these asso-
ciations are normally accepted.

82. The Committee suggest that Government may con-
sider whether it would not be more appropriate to call on
the industrial associations|bodies to formally propose their
representatives to the Development Councils who may be
appointed by Government to these Councils. Such a pro-
cedure, the Committee feel, would ensure better representa-
tion of the varied interests on the Councils and inspire a
feeling of confidence in the industry as a whole.

In respect of industries which are fairly well established
and developed it is worthwhile considering whether it is
necessary for Government to continue with Development
Councils as heretofore and whether it will not be more use-
ful if the industries themselves were to set up their own
organisations with whom the Development Wing may keep
close contact.
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B. Reports of Development Councils

83. Copies of the Reports of Development Councils are Reports of
required to be laid before Parliament under the Industries Develop-
(Development and Regulation) Act, 1951. The Committee Councils.
notice that there is no uniform or set pattern in the presenta-
tion of these Reports. It was admitted by the representative
of the Ministry that no conscious attempt had been made
so far to examine whether the Reports of these Councils
could conform to a common pattern. The Committee
recommend that a uniform pattern for presentation of these
Reports may be evolved.
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NON-FERROUS METALS CONTROL ORDER, 1958

Promulga- 84. The Committee understand that Copper, which was

tion o Non- on O,G.L. till middle of 1957 was made licensable from

Control July 1957 due foreign exchange difficuties. Complaints

Order, 1957. from the actual users that they were being charged exor-
bitant prices by the established importers were received in
the Development Wing. As there was no provision for issue
of licences to actual users and as all attempts to keep prices
reasonable failed, the Non-Ferrous Metals Control Order,
1958 was promulgated on the 2nd April, 1958 to control
distribution and price of copper. Subsequently, partial con-
trol on the distribution of zinc has been included from the
licensing period April-September, 1960 onwards.

Sale of 85. The Committee note the circumstances which com-
?A‘;‘:;IF;“"“’ pelled the Government to promulgate the Control Order.
Black It is reported that its application and enforcement leave
Market. room for considerable improvement. It has been represent-

ed to the Committee that even some actual users who get
allocations pass on a portion of their quotas to “free” market
at rates ranging from 25 to 150 per cent over the landed
cost of copper and zinc. The representative of the Ministry
admitted in evidence the prevalence of this practice. He,
however, stated that it was difficult to plug all the loopholes.

86. The general feeling of the Committee is that the
administration of the Control Order by the Development
Wing has been far from satisfactory. The Committee were
informed that no review of its working has been undertaken.
Although it is not possible to substantiate the reported prac-
tice of black-market prices of Non-Ferrous metals, its exis-
tence is commonly accepted. It is necessary to ensure that
materials imported are actually used by the persons concern-
ed in their factories, supplies are distributed to industries in
an equitable manner and at reasonable prices. Otherwise,
the very object of the Control Order will be defeated. The
Committee would, therefore, urge that a review of the work-
ing of the Non-ferrous Metals Control Order may be under-
taken so that the defects in the procedure of allotment of
quota, distribution and the sale of various non-ferrous metals
like copper, zinc, tin etc., in the black-market might be
eliminated.
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87. The Committee were told by the representative of Basis for
the Ministry that the basis for fixing the six monthly quota of o8}
copper, zinc and other non-ferrous metals was the avail- quota of
abibility of the materials, local or from imports, and that it Noo-ferrous
was difficult to meet the demand in view of the acute foreign
exchange position. Allotment to the actual users was made
by the Development Wing on the basis of the applications
received from them beforehand from the quota of the estab-

lished importers.

88. It was represented to the Committee that in sanction- Fixing Off

ing quota due regard should be given to the production 1o ©
. . . . . Non-ferrous

capacity of an industrial unit. The method according to Metal for
which these quotas are computed is not made known to the Productioon
manufacturers and an arbitrary quota is sanctioned to them. *™"
Since the method of computation is not known to them, they
even cannot appeal against whatever quota is sanctioned to

them.

89. The Committee feel that it would be desirable for
the Government to make the method adopted for the com-
putation of quotas etc. known to the actual users concerned
either through the various Chambers of Commerce and
Industries in the country or by publishing suitably in the
Red Book or by Circulars posted directly to the applicants
or by issue of Press Notes.

90. The representative of the Ministry informed the Utilisation of
Committee that by and large the Development Wing knew ‘,‘,‘l’e"tfﬁ“"”
the major industrial units who submitted the monthly pro- productzm
duction figures and thus the Wing was able to watch the units.
utilisation of the non-ferrous metals allotted to them. How-
ever, there were a number of small units throughout the
country which came within the purview of the State Directors
of Industries. The Ministry, the Committee understand,
had advised the Development Wing and the Development
Commissioner, Small Scale Industries to make surprise ins-
pections of various units in consultation with the State Direc-
tors of Industries to check the actual utilisation of the
allotted quota. The Committee feel that checks should be
regularly and strictly carried out to prevent improper utilisa-
tion of the allocations of the raw materials in such short

supply.
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MISCELLANEOUS
A. Assistance to Indian Scienﬁﬁc Personnel

91. It was represented to the Committee by certain non-
officials that the Development Wing had not been of much
assistance to the Indian scientific personnel. In certain
foreign concerns or concerns set up with foreign collabora-
tion such as pharmaceutical undertakings etc., the Indian
scientific worker was not, as a rule, entrusted with respon-
sibilities that he was fit to discharge by virtue of his educa-
tion, training and abilites. Such responsibilities were almost
always assigned to foreign nationals who, in several cases,
did not have the basic minimum qualifications. Thus a
sufficient number of top Indian scientific workers had to
work in subordination to the foreign individuals, some of
whom did not have the prescribed technical qualification for
such posts.

92. The representative of the Ministry informed the
Committee that %O_ES[t’it_Elm powers were available to pre-
vent the employmeént of such men when the Government
itself was attracting foreign capital to come into the country
and that it would not be proper to exclude foreigners. How-
ever, a policy decision had been taken to persuade the foreign
concerns or concerns set up with foreign collaboration to
reduce the non-Indians in their employment. Government,
it is reported, got periodical statements showing the various
categories of pay scales of employees from the firms to see
the implementation of the policy. Further, whenever
Government was approached by a firm employing foreign
technicians for visa and income tax exemptions, it was exa-
mined whether it was essential to get a person from abroad.
If a qualified man was available locally, attempt was made
to prevent employment of foreigners.

93. The Committee are glad to note the steps taken by
the Government to encourage the employment of Indians in
foreign-owned industrial concerns. They hope that the need
jor progressive Indianisation in the higher cadres in these
concerns will be continuously kept in view by Government.

B. Over-invoicing of Imports

94. It was pointed out to the Committee that certain
foreign firms were over-invoicing raw materials, machinery
and parts etc. imported by them and thus making substan-
tial profits and fasting foreign exchange. It was reported
that this practice was very common in respect of drugs and
pharmaceuticals such as Meprobamate Diethylcarbamazine,

b
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Citrate, Cortisone Prednisolone and Progresterone, which
were imported at higher rates. The representative of the
Ministry also stated that frequent complaints were received
in this regard that people were building up foreign exchange
by over-invoicing the imports. But over-invoicing was re-
sorted to very discreetly and in small degrees and was diffi-
cult to detect. Further, it had not been possible to locate the
source at which inflation of the invoice value was made.
Whenever there was suspicion, an attempt was made to
prevent it. The Committee note with concern the existence
of such over-invoicing. They hope that Government will
take all possible steps to stop the practice.

95. In this connection, the Committee would also observe
that the manufacture of drugs and pharmaceuticals by the
small-scale and large-scale units is controlled by the Drug
Controller who has thus an overall picture of the production
of drugs in the country. The Committee feel the Drug Con-
troller could be consulted profitably in order to avoid varia-
tion in prices of imported raw materials for drugs and phar-
maceuticals.

C. Machine Tool Industry

96. As a result of the recommendations made by the Machine
Thacker Committee constituted in January, 1956 and the Tools.
measures adopted by the Development Wing, the production
of the Machine Tools has increased from Rs. 29 lakhs in
1950 to Rs. 74 lakhs in 1955. The production in 1960 was
expected to be of the order of Rs. 600 lakhs in the large sec-
tor alone. The demand for machine tools has also increased
at a much faster rate with the result that more machine tools
are being imported than ever before.

97. The Committee were informed that in order to bridge Manufacture
the gap between the demand and production, a number of f d“’:.m
schemes had been sanctioned to manufacture diverse type :Y.f,’,‘,f’
of machine tools. The procedure for obtaining licences under
the Industries (Development and Regulations) Act, 1951
had been simplified. A liberal view was being taken on
foreign collaboration proposals. The industry was also being
assisted in obtaining requirements of raw material and capi-
tal goods on a priority basis inspite of foreign exchange diffi-
culties.

98. The Committee understand that as a result of the ex- Expansion of
pansion of the machine tool industry as envisaged in the Third %.':lhl':;ur
Plan, it is expected that about 60% of the requirements of try.
machine tools would be met from indigenous production.

There is still considerable leeway to be made up to make the

country self-sufficient in respect of machine tools. They trust
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that all efforts will be made to encourage production of the
variety of machine tools including the special types so that
major requirements of the country are met from indigenous
production. They would suggest that in order to encourage
the small ancillary units and to decentralise the production of
machine tools certain concessions by way of making raw
materials easily available may be extended to those units.

99. It was pointed out to the Committee that there was
a need to train a large number of operators for working on
lathes during the Third and subsequent Plans. It was esti-
mated roughly about 35,000 operators would be required by
1965 while the present training centres turned ou:%SO ope-
rators a year. The Committee suggest that special steps should
be taken to increase the training facilities in the country by
expanding the existing units and establishing fresh schools
wherever necessary.

D. Drugs and Pharmaceuticals Industries

100. The Committee were informed that a survey of the
indigenous production of different drugs was undertaken every
six months and import policy announced. Where local pro-
duction was considered adequate to meet the demand of the
country, no imports were allowed. It was brought to the
notice of the Committee by the representatives of some lead-
ing pharmaceuticals associations in the country that no sci-
entific survey of the requirements of the country so far as
drugs and pharmaceuticals were concerned had been under-
taken. The Committee feel that there is a need for carrying
out a comprehensive survey of the requirements of the various
drugs and equipment necessary to produce them. They would
also suggest that measures may be taken to expedite the pro-
duction of essential drugs in the country. The Development
Wing may also publish detailed information regarding the
production and imports of various drugs.

101. The Committee were given to understand that Ex-
port Promotion Council was examining the trade prospects
for pharmaceuticals in Middle East, African countries and
Egypt. They trust that all efforts will be made to explore
these markets for the export of Indian drugs and pharma-
ceuticals.

E. Quotas for Stainless Steel

102. It was brought to the notice of the Committee that
certain industrial establishments in Delhi, Punjab and Bom-
bay had been given quotas for stainless steel when some of
them had not got the requisite plant and machinery even to
process the raw material. The Committee have asked for
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particulars of such cases from the Ministry. The Committee
also enquired whether any machinery had been devised by the
Ministry to ensure that the allottees did not indulge in any
malpractice in the sale or transfer of such quotas without
actually using. Information on these points is awaited*.

Conclusion

103. It will be seen that the functions of the Development
Wing are quite wide and comprehensive. The Committe’s
examination has mostly proceeded on the basis of the reports
of the Development Wing, its Councils and the material made
available to them by the Ministry. There may be different
views held on its actual functioning, but it is fairly evident
that by and large it has proved useful. If some of the
defzcts and shortcomings could be remedied, its usefulness
to build the industrial economy of the country will greatly
improve. It has functioned now for a long enough time to
necessitate a comprehensive review with a view not only to
improve its working and efficiency but also to ascertain its
exact impact on the industrial development of the country.

NEw DELHI; H. C. DASAPPA,
The 3rd April, 1961. Chairman,
Chaitra 13, 1883 (Saka). Estimates Committee.

¢Some material, though not complete, was . furnished by the inistry
the 23rd March, 1961 after the Committee had npprgved d?: draft r‘:
port. The Committee could not sift this material for want of time,



APPENDIX 1
(Vide para 3)
Main functions of the Development Wing

(1) Planning the development of industries to secure a

well balanced and properly co-ordinated pattern of industrial
economy with a view to:—

(a) securing increased production of those articles
and commodities, the present production of
which is insufficient to meet the country’s de-
mand;

(b) diversifying the production activities to meet the
country’s requirement in various sectors;

(c) ensuring improvement in quality of products and
maximum economy in their cost of production
and a corresponding continuous decrease in the
price of basic materials;

(d) arranging for the supply of technical know-how
and for foreign collaboration, where necessary,
taking advantage of the facilities offered by
forcign aid programmes such as Colombo Plan,
T. C. M. etc.

(2) Scrutiny of applications received under the Indus-
tries (Development and Regulation) Act for establishing
new industrial units or for effecting substantial expansion of
existing production units and the preparation of summaries
for consideration of the Licensing Committee.

(3) Assistance to industries in the procurement of raw
materials, essential building materials like steel and cement,
capital goods, fuel, electric power, transport facilities such
as railway wagons and tank cars etc. Also technical advice
and assistance to industries for changing over from current
weights and measures to the metric system.

(4) Recommendations regarding:

(a) Formulation of half yearly import and export
policies;

(b) Applications' for licences for the import of indus-
trial raw materials, capital goods etc.;



(¢) Applications for loans from the Government and
Industrial Finance Corporation;

(d) Tariff Protection;

(e) Regulation of import and export duties and
quotas;

(f) Training of technical personnel over-seas etc.
(5) Allocation of:—

(a) Pig Iron, coal and coke to all centrally listed
foundries;

(b) Steel for Private Industrial Development
(P.ILD.) and I.M.P. quotas,

(c) cement for Private Industrial Development
(P.ID.) quotas.

(6) Issue of:—

(a) Licences for the import and export of machine
tools;

(b) Certificates of exemption from payment of cus-
toms duty on scientific equipment and appliances
not manufactured in India;

(c) Steel quotas certificates for industrial units in
the private sector;

(7) Investigation and development of indigenous sources
of supply of stores, so far imported either wholly or even
partially from abroad.

(8) Promotion of exports of engineering and non-
engineering goods.

(9) Compilation of industrial data:—

(a) Collection and compilation of industrial data
relating to installed capacity, actual production,
employment position, stocks, prices etc. and sup-
ply thereof to the authorities concerned.

(b) Supply of factual and other information to the
Ministry of Commerce and Industry on various
other matters like G.A.T.T. items, tariff bills,
Parliament Questions, periodical (annual, quar-
terly and monthly) reports on industrial deve-
lopment etc.

(10) Implementation of the Non-Ferrous Metals Control
Order, 1958.



(11) Technical assistance to other Ministries such as
Steel, Mines & Fuel, Works, Housing and Supply, Finance,
Education, Scientific Research & Cultural Affairs, Planning
Commission etc. and statutory bodies like Tariff Commis-
sion, Indian Standards Institution and Council of Scientific
and Industrial Research in matters relating to industrial
development.



APPENDIX II

(Vide para §)

Statement showing the subjects dealt by Different Directorates and
in the Development Wing

Sections

Name of the Directorate/
Section

Subjects handled

Heavy Chemicals Directorate:

Mineral Industries Directorate

I.

4

(a) Chemicals Branch

Acid and Fertilizers—Sulphuric acid
and salts— hydrochloric acid and salts,
nitric acid and salts—nitrogenous, phos-
phatic and potassic fertilisers.

Alkalis Chemicals—Soda Ash, Sodium
Bicarbonate, Caustic Soda Chlorine
and Bleaching Powder, Hypochlorite,
Potassium Chlorate hydrocide Carbonate
and Meta-bisulphite, Calcium Carbide
and Carbonat¢, Hydrogen paroxide,
sodium perborate, Bromine and Bromides,
Sﬁidium Hydrosulphite, Rangolite sul-
phite.

Miscellaneous  Chemicals, Industrial
Gases like Oxygen, Acetylane, Carbon
Dioxide, Argon, Fireworks and Gun-
powder, Gas Mantle, Electroplating
Chemicals, Case hardening and heat
treatment compounds, Activated earth
and Carbon, Fluxes, Water Treatment
Chemicals etc.

f

Salt—improvement in production o
salt, Utilization of salt bitterns and
bye-products.

Glass Industry

Liquid Gold
Orgtical Glass
Synthetic Stones
Borax.

o



Timber & Cellulose Direc-
torate

Leather and Rubber Direc- 1. (ig Leather.

torate

Drugs & Pharmaceuticals
Directorate

Dyes & Bxplosives Directorate

6.

7.
8.

9.

10
II.
12,
13.
14.
IS.

I.

Enamelware Industry.
Ceramics and Refractcries Industry.
*Pencil Industry.
Graphite  Crucible.
Abrasive Grains.
Miscellaneous Minerals.
Cement Industry.
Asbestos Cement Sheets and Pipes.
Presfressed Concrete Preducts.
R.C.C. Spun Pipes.

Timber industries i.e., plywood. matchesp

Hard Board, Chip Board, Cork manufac-

tures,

Jute Mill Wooden Accessories

etc.

2. Rayon including Staple

Synthetic fibres.

3.

straw boards newsprint and articles made

Pulp Paper and Paper boards including

of pager.

(ii) Leather Goods, s.e. Leather Beltinge

Pickers, Pickinrg Bands, Picker Savers
and Other Misc. Leather Goods.

(iii) Glue,Technical Galatine.

(iv) Manufacture of Vegetable

Extracts

2. (i) Rubber Goods Mfg. Industry.
(ii) Manufacture of General purposes

Synthetic Rubber.

(iii) Manufacture of Carbon Black.

LA U i

Antibiotics

Synthetic Drugs.

Endocrines and Glandular Products.
Drugs from Medicinal Plants
Other Drugs.

Dyestuffs and Dyes Intermediates.

Ccke oven by products and Coal-tar
Distillation products.

Industrial Explosives.

and other

Tanning



Organic Chemicals and Plastic
Directorate

1. Power and Industrial alcohol including
supplies of mclasses and other raw ma-
terials power alochol distribution and
other matters connected with the Indian
Power Alcohol Act. industrial alcohol
supplies to consumers. tanks wagons and
éransport availability and srecial statistical

ata.

2. Beer and other potable spirits including
Rum, Gin, Whiskey, Brandy etc.

3. Other products of fermentation—Yeast,
Citric Acid, Lactic acid, Fusel Oil etc.

4. Methamcl.

5. Acetic Acid and Acetic anbydride.

6. Formaldehyde and  chemicals like
Hexamine, Pentacorythritol based thereon
excluding synthetic resins.

7. Acctone and derivatives including
Isopropyl Alcohol.

8. Butyl alcohol and butyl acetate.

g. Ethyl acetate, amyl acetate and other
easters.

10. Ethlene glycol. ethylane oxide, chlery-
drine and derivatives.

11. Chlcro & Halc hydrocarbon and Halo
carbons like carbon tetrachloride, ethyl
chloride excluding insecticide group etc.

12. Fcrmic Oxalic Acetate and other organic
acids not included elsewhere (including
chlor acetic acid),

13. Plasticizers including Phesphate asters.

14. Organic photographic chemicals.

15. Other solvents including carbondisul-
phide.

16. Rubber accelators, anti oxidants, pet-
roleum additives and cther sgeciality
chemicals.

17. Raw film edphotographic papers and
other sensitiz papers

2335 (Aii) LS—4.



Qils and Food Directorate.

18. Large volume arometic chemicals
like menthol, camphor, vanillin etc.

19. Plastic raw materials including bothr
the monomers and polymers.

20. Synthetic resins other than plastics—
Adhesives, glues, coating resins etc.

21. Processing and fabrication from plastic
raw materials including moulded and
extruded articles, films, sheeting leminate,
leather cloth toilet brushes, buttons
etc.,

22. Fountain pen and spectacle frames
and other utility articles.

23. Miscellaneous materials like fountain
pen ink, lincleum, etc.

24. Essential Oils—natural including Res in
& Turpentine,

25. Perfumery compounds and perfumes
and flavours (including Synthetic Essen-
tial Oils).

26. Essences—alcoholic and non-alcoholic.

27. Insecticides, fungicides etc. manufacture
of active ingredients.

28. Laboratory and reagent chemicals.

29. Manufacture of insecticidal fcrmula-
tions including disinfactants.

1. Biscuits, Confectionary Chocolate and
Cccoa pewder.

2. Infant milk foods, Milk pcwder and
condensed milk.

3. Malted foods and other prccessed
foods.

Glucose and Dextrose.

Tinned butter.

Ice Cream and Aerated water,
Processed meat like Ham and Bacon.
Cashew-nut  processing.

9. Sago globules (Tapioca globules).
10. Flour Milling.

®I A p




11. Cigarettes.

12. Vegetable Oils ixcluding Copra
crushing cottonseed oil, Solvent extrac-
tion of (i) Oilcakes (ii) Rice Bran and (iii)
Tamarind seed.

13. Soap, fatty acids and their salts,
Glycerine and Synthetic detergents.

14. Textile Auxillaries, such as Wetting
out and penetrating agents, Synthetic
resins finishing agents, Textile Oilini
agents, Vegetable tallow & Carboxy Methy.
Celhulose.

15. Cosmetics and other toilet preparations»
such as, Tooth paste, Tcoth powder,
Face Powder, Face Cream and other
beauty aids.

16. Paints, Enamels, Varnishes and Lac-
quers.

17. Pigments and Colours.

18. Printing Ink Industry.

19. Polishes,

20. Hydraulic Brake Fluid.

21. Roofing felt.

22. Industrial Brushes.

(b) Bngineering Branch.

Machine Tools & Small Tools (a) 1. Machine Tools—all items covered

Directorate,

under part IV c¢f I.T.O. Schedule and
items as defined in Machine Tools
Panel Reports.

2. Grinding Wheels and Segments.

3. Coated Abrasives.

4. Small tools such as cutters, cutting
tools.

s. Hand tools, such as Hand Files, black-
smiths’ tools, carpenters, tools and copper-
smiths’ tools, riveters’ tools road making
tools, tea garden tools, moulders’ tools
and masons’ tools,

6. Precision and Measuring Tools such
as vernier clipers, micrometers, dial
indicators etc.




Directorate.

7. Polishing Wheels (Fibre).

8. Garage Tools exluding garage equip-
ment.

9. Rawl plugs.

10. Tungsten carbide.

(2 Licensing of machine tools.
Heavy Mechanical Engineering 1.

Railway wagons

2. Mechanical Signalling Equipment.

3. Points and Crossings.

4. Under frames for bogies.

§. Sluice gates and gearings.

6. Transmission towers.

7. Winches.

8. Cranes and hoists.

9. Lifts.

10. Colliery tubs.

11. Shafts and Coupling.

12. Steel pipes, tubes and fittings thereof.

13. Metal moulds and metal patterns fof
foundry.

14. Ropeways.

15. Structural Fabrication.

16. Boat and launch building industry.

17. Wire Ropes.

18. Walding Electrodes.

19. Steel Chains.

20. Steel pipes screwed and socketed.

21. Boilders tubes.

22. Line pipes and other pipes.

23. Pipe fittings, malleable.

24. Shaftings and couplings.

25. Mechanical tubing (welded).

26. Mechanical tubing (seamless).

27. Wire Products exlcuding Wire.

28. Pipe fittings, others.

29. Bolts, Nuts, Rivets, Washers and
Dogspike.

30. Agricultural implements (manually

operated).
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Light Mechanical Engineer-
ing Directorate.

31. Galvanised Wire, rooling shutters.
32. Steel Doors & Windows.

33. Stranded Wire

34. Conduit Pipes.

35. Barbed Wire,

1. Railway Stores and} carriage fittings.
2. Steel springs, all sorts.

3. Steel balls.

Building hardware fittings, such as
hmges, hasps, staples etc.

5. Miscellaenous hardware as shown in
appendix under part IV,275 of the LT.C.
Schedule.

Steel wool.

B.R.C, and other fabrics.

Belting all sorts.

Expended metal.

10. Packing and jointing materials,
11. Wire guage and wire netting.

12, Shoe grindery items, vis., hardware
items used in shoe making.

13. Ball, taper and roller bearings.
14. Fishing hooks.

15. Valves all sorts, taps and cocks.
16. Wood screws.

17. Machine screws, all sorts.

18. Split cotter pin, taper cotter pin, and
other miscellaneous locking devices.

19. Steel belt lacing and belt fastners,
20. Typewriters.

21. Clocks, timepieces and watches.
22. Bicycles and parts and accessories.
23. Tricycles.

24. Perambulators.

25. Sewing Machines.

26. Crown corks.

27. Seal Fast Secals.

a8. Collapsible tubes.

© 03 o




Electrical Directorate.

29. Drums and containers including tin
containers.

30. Gate hooks and eyes.

31. Metal spectacle frames.

32. Nibs for fountain pens.

33. Panel pins, gem clips and paper pins.
34. Umbrella ribs and fittings.

35. Zib fastners.

36. Hospital furniture.

37. Steel furniture.

38. Buckets.

39. Hurricane lanterns.

40. Incandescent lamps and pressure
stoves.

41. Office equipment such as duplica-
tors, addressing machines, accounting
machines etc.

42. Safety lamps.

43. Surgical Instruments.

44. Pruning knives.

45. Cutlery.

46. Chaff cutter knives.

47. . Safety razor Blades.

48. Needles, all types.

49. Grinding Media Ball and Cylpebs.
s0. Chain Link fencing.

s1. Rose Nails, K.K. Nails, Bullock &
Horse Shoe Nails.

s2. Wire Nails.

§3. Mechanical toys.

$4. Castors.

§s. Sanitary Fittings.

1. Transformers.

2. Electrical  switch gears.

3. Electrical motors and generators.

4. Electrical cables and wires.

§. Insulator hardware and transmission

line accessories.
6. Dynamo. lamps for bicycles.




Enternal Combustion
4 Engine and Allied Indus- f{
itries Directorate.

7. Train lighting equipment.

8. Electrical fans.

9. Electromedical apparatus.

10. Radio receivers and other equipment.

11. Electrical apparatus and appliances.

12, Dry batteries.

13. Electrical domestic appliances.

14. Electric Lamps all sorts.

15. Electrical steel sheets ands tampings.

16. Electrical railway signalling equipment.

17. Carbon brushes, arc lamps and furnace
electrodes.

18. Domestic refrigerators.

19. Air conditioning machinery all types.

20. Cold storage and refrigerating machines.

21. Flash lights and torches.

22. Industrial and laboratory apparatws,
all types other than apparatus exclusively
made of glass.

23. Bakelite electrical accessories and
fittings.

24. Telegraph and telephone equipment.

25. Industry relating to manufacture of
sealed compressor units for refrigerator
and air conditioner.

1. Automobiles, all types.

2. Ancillary industries peculiar to auto-
mobile Industry like brake linings,
sparking plugs, etc. but excluding
storage batteries, lamps, fans, belts, rubber
items and other hardware,

3. Gl:nse equipment excluding garage
tools.

4. Aircrafts and aircrafts components.

§. Locomotives.

6. Motor Cycles, Scooters.

7. Tram Cars.

8. Auto Arttachments to Cycles and auto-
Rickshaws.




Industrial Machinery 1
Directorate.

Industrial Machinery II
Directorate.

9. Diesel Engines, all types.
10. Power Driven Pumps, all types.

11. All other prime movers excluding
electric motors.

12. Air Compressors.
13. Exhaust Fans and Blowers.

14. Tractors (all types) attachments to
tractors and tractor drawn implements.

15. Material handling trucks (vehicular).
16. Trailors.
17. Earthmoving machinery.

18. Fire engines and fire fighting equip-
ment of all types.

19. Road Rollers.
20. Inboard/Outboard Motors.
21. Hydraulic Equipment.

Cement machinery.

Sugar machinery.

Paper machinery.

Conveyors-Chain, belt and screws.
Metallurgical Industrial machinery.
Tea processing machinery.
Constructional ; machinery.

Chemical and Pharmaceutical machinery

and Power Alcohol and distillation equip-
ment. :

9. Boiler, boiler auxillaries and fittings.
10. Mining Machinery.

11. Weighing Machine Industry.

12. Solvent Extraction Plant.

N A H W

Ceramic machinery.
Printing machinery.
Glass industrial machinery.
Jute Mill machinery.

. Textile machinery (only assisting the
TFextile Commissioner for general co-
ordination).

6. Leather machinery.

N bW~
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Metals Directorate

7. Agricultural  machinery.

8. Biscuit and bread making machinery.
9. Cigarette making machinery.

10. Hosiery and knitting machinery.
11. Ice making machinery.

12. Machinery for soap and cosme--
tics.

13. Paint and Varnish machinery.
14. Plastic industrial machinery.
1s. Rubber industrial machinery.
16. Oil mill machinery.

17. Machinery for milk and dairy indus--
try.

18. Rice, Dal and Flour Mill machinery.

1. Foundries and forging shops proposed!
to be established under N.I.D.g.

2. Ferrous metals and ferro-alloys, pi8-
iron & Steel group. Release of pi8-
iron to Central list foundries. Co-ordina-
tion work connected with release schemes
and such technical assistance to foundries
as may be referred to by the Ministry
from time to time. Schemes in connec--
tion with ferro-alloys.

3. Development of Aluminium, antimony,.
copper, lead and fother non-ferrous
virgin metals such as mercury, zinc,
titanium etc. Alloys of non-ferrous
metals, noneferrous castings, die castings,
thermit powder and foundry fluzes and
F. Alloys excluding Ferrosilicomn and’
Tungsten Carbide.

4. Semi-manufacture of non-ferrous metals
and alloys such as sheets, circles, sections»
strips, bars, wires and castings.

5. C.I. Pipes.

6. Castings.

7. Recommendations for release of Steel and
Cement.

8. Non-ferrous Metals Control Order, 16<8.

9. Issue of quota Cerntificates :rd cibex
statistical work conpected tkercwith,
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JInstruments Directorate

.T.C.M. & Export Promotion
Cell

‘Standing Metric Committee
Cell.

0. & M. Cell

«Co-ordination Section-I
(Industrial Data)

10. Distribution of imported Copper to Sche-
duled and Non-scheduled industries by
issue of permits and authorisation.

1. All Scientific, surveying & mathematical
instruments.

. Industrial & Process Control Instruments.
. X-Ray equipment.

. Photographic Equipment.

S w N

. Provision of foreign technical experts/
training facilities abroad to engineering
chemical industries & Programmes of
work connected therewith.

2. Detailed studies of export potential/
problems of engineering/chemical indus-
tries and institution of measures aimed at
promoting exports by them; fixation of
industry-wise and unit-wise export targets
and assistance to manufacturers-exporters
to help realize them; technical advice to
the Ministry of C. & I., Export Promotion
Councils etc. on the formulation/imple-
mentation of export promotion schemes.

-t

To study technical problems connected with
the adoption of Metric Systems by all
Industries and to give necessary advice
to all parties concerned. To work in close
association with the Standing Metric Com-
mittee in all technical matters connected
with the implementation of the Metric

Systems.

To effect the implementation of the O. & M.
rocedure as evisaged by the O. & M.
ivision of the Cabinet Secretariat.

1. Collection & compilation of Industrial
Data and all other work connected with
it.

2. Applications for licences under the In-
dustries (Development & Regulations) Act
1951, for the establishment of new under-
takings, substantial expansion, carrying
on business, shifting and new articles.

3. Progressing of licences issued under the
Industries Act,




Co-ordination Section-II

Co~ordination Section-III

Co-ordination Section-IV.

4. Work relating to Parliament Questions
including references on Tariff Amend-
ment Bill etc.

§. Administration Reports—

(¢) Collection of data and preparation of
material for the annual report of the
Muinistry of Commerce and Industry.

(i) Preparation of material & drafting
of the Annual Administration Re-
port of the Development Wing.

1. Import applications both from actual
users and other importers and all other
work connected with them.

. 1. Schemes of Overseas Scholarships.

2. Visas.

3. Work relating to various Committee and
Councils including that of Indian Standards
Institution.

4. Development Wing Library and all work
connected with purchase of books and
periodicals, BIOS, CIOS reports etc.

s. Issue of exemption certificates in respect
of Customs Duty on imp o f scienatific
equipment and apparatus,

6. Collection, compilation and printing of
handbooks and industrial pamphlets.

7. Capital issues & Foreign participation
cases,

8. Loan a;g)lications from Industrial Finance
Corporation & other Government bodies.

9. Record Room.

10. All other miscellaneous work requiring
co-ordination of material.

1. Recommendations regarding import and
export policies.

2. Periodical review of the 1.T.C. Schedules,

3. Work relating to the different Imported
Stores Screening Committees of the Min-
istry of Defence including the utilisation
of surplus capacity in Ordnance factories.




Establishment Section-1

Establishment Section -IIy

Establishment Section-III

Cash Section

4. References relating to the development
of indigenous capacity for stores im portedt
from abroad.

§. Miscellaneous references connected with
the export and import matters, customs:
duty, excise duty etc.

6. Foreign Exchange estimates & ceilings
etc.

1. All matters regarding Gazetted staff
such as, sanctions, appointments, pro-
motions, transfers, leave, deputationabroad
delegation of powers, advances for convey-
ances, medical charges, etc.

2. All matters regarding Class IV staff includ-
ing liveries.

All matters regarding non-gazetted staff’
(excluding Class IV staff) such as sanctions
of posts, appointments, transfers, leave
increment, service record, advances for
conveyance, G.P. Fund, medical charges.
etc.

1. Office stores including furniture, type-
writers, office stationery, office accommo-
dation at headquarters and at out-
stations.

2. Staff car.

3. Telephones.

4. Inward & Outward parcels.

5. Water & Electric Bills.

6. Work of Central Receipt & Issue.

7. Residential accommodation—both  for
Ga?fetted, Non-gazetted and Class IV
Staff.

1. Receipt & disbursement of cash in respect
of Pay, allowances & contingencies etc.
of Non-gazetted Staff at  Headquarters.
& Out-stations.




2. Preparation of Pay, T.A., Contingencies
and other bills of Gazetted & Non-gazetted
staff and preparation of T.A. bills of non-
official members of Development Councils)
Panels/Committees etc. & Foreign Techni-
cal Experts.

3. Preparation of Budget Estimates of the
Development Wing and control over office
expenditure.

4. Annual Audit Report and other Audit
objections.




APPENDIX I
(vide para 19)
Statement shouing the days spent on tour by various officers in the Grades of
D.O., D.D.O. & A.D.O. in the Development Wing during the periods (1)
1-3-1959 (0 31-3-60 & (2) 1-4-60 to 30-9-60

SL Designation of the officer No. of days spent on
No tour
(1) (2)
1-3-59 1-4-60
to to
31-3-60  30-9-60
1 2 - 3 4
Development Officers
1 Development Officer (Leather & Rubber) . 21 12
2 Do. (Industrial machinery) 34 12
3 Do. (Tools) . 36 15
4 Do. (Mineral Industry) . 23 14
5 Deo. (Metals) . . . 18 16
6 Do. (IM-I) . . . I .
7 Do. (Timber & Cellulose) 37 II
8 Do. (Heavy Mech. Eng.) . 19 13
9 Do. (Metric) . . . 34 35
10 Do. (Metals) . . . 21 10
11 Do. (Drugs) . . . 26 7
12 Do. (Dyes & Explosives) . 16 6
13 Deo. (Or_gz;nic Chem. & Plas- 60
tic).
14 Do. (Light Mech. Eng.) . 36 65
15 Do. (Paper) . . . 17 18
16 Do. (Heavy Chemicals) . 47 22
17 Do. (Heavy Chemicals) 57 17
18 Do. (Food) 31 18
19 Do. (Internal Com. Eng.
& Allied Ind.) 27 13
20 Do. (IM-I) . . . 41 4
21 Do. (Tools) . . . 8 5
22 Do. . (Electricals) . 23 18
ToTAL . 633 331
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I 2 3 4
Deputy Development Officers
1 D.D.O. (Leather & Rubber) 6
2 D.D.O. (HME) . 20 .
3 D.DO. (Minerals) . . 10 s
4 D.D.O. (Heavy Chemicals) 38 5
5 D.D.O. (Auto) . . . . . 12 ..
6 D.D.O. (Electricals) . . 18 14
7 D.D.O. (Export Promotion) 21 20
8 D.D.O. (Auto) 18
9 D.D.O. (Instruments) 28
10 D.D/O. (Tools) 13 12
11 D.D.O. (HME) . . . 10 -
12 D.D.O. (IM-II) . . . 6 10
13 D.D.O. (Organic Chem. & Plastic . 10 6
14 D.D.G. (Drugs) 6
1s D.D.O. (Food) 16 .
16 D.D.O. (LME) 11 4
17 D.D.O. (Timber) 7 ..
18 D.D.O. (Metals) 8 .
196 D.D.O. (LME) 15 19
20 D.D.O. (Food) . 4
21 D.D.O. (Food) .. 4
22 D.D.O. 6
ToTAL . 279 103
Assistant Development Officers
1 A.D.O. (Metals) . . 5 ..
2 A.D.O. (Leather & Rubber) 17 10
3 A.D.O. (Minerals) 3
4 A.D.O. (IM-II) . 17
5 A.D.O. (Leather & Rubber) 7 ..
6 A.D.O. (Org. Chem. & Plastic) 7 I




1 2 3 4

7 A.D.O. (Org. Chem. & Plastic) 15
8 A.D.O. (Fccd) 20 ..
9 A.D.O. (Timber) .. 8
10 A.D.O. (Timber) . 28 9
11 A.D.O. (Metals) 7

12 A.D.O. (Auto) 10

13 A.D.O. (Fcod) 14
14 A.D.O. (Heavy Chermcals) I .
1s A.D.O*(Kozhikode) . . . 169 49
16 A.D.O*.(Siliguri) . . . . 290 78
17 A.D.O. (Heavy Chemicals) 5 ..
18 A.D.O. (IM-I) . 7
TOTAL 615 172

V'Plywood inspectorates.
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APPENDIX V

Statement showing the Summary of Conclusions|recommendations of the
Estimates Committee contasned in the Report.

Sl. No. Reference

to Summary of conclusions/recommendations
Para No.
I 2 3
1 4 The Committee suggest thatthe publication entitled

‘Programmes of Industrial Development’ should
cover a wider ground so as to include
practically all the industries for which there
is a favourable climate as well as necessity
in the country, and the likely capacity of each
industry required to be developed, the amount of
foreign exchange required having regard to the pro-
gress made in indigenous production of machine-
building etc. The Five Year Plans no doubt serve a
distinct and useful purpose especially to correlate
achievements with resources and fixing the concerned
targets. But the Committee consider that planning
on a mere § years basis would not carry the country
very far and quick enough.

2 9 The Committee feel that it might be useful to have a
unified pay scale for Assistant Development Officers,
as has been done in the case of Deputy Development
Officers which might help in better recruitment. It
would be also desirable to examine the possibility of
recruiting young men in the lower categories and put
them under a course of training, so that they can
qualify themselves for employment in higher posts in
due course. Such an arrangement might, to some
extent, help the Development Wing in filling up its
required strength of technical officers.

3 ) () The Committee feel it desirable to have a proper scienti-
fic analysis of the work-load, existing and anticipated,
in the Development Wing and to assess the require-
ment of officers to work to the programme of industrial
development in the Third Plan.

4 12 The Committee feel that it may not be necessary for the
Development Wing which is mainly concerned with
tendering of technical advice and registration and
licensing of industries to have a large non-technical
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staff. It is likely that some reduction may be effected
by improving present methods of work to avoid dupli-
cation, unnecessary paper work and typing. The
Committee recommend that the matter may be ex-
amined by the Special Reorganisation Unit with this
end in view,

It is necessary to define the functions of the various

officers in the Development Wing and fix a working
ratio between the different categories of officers as
recommended in para 10 (cf. S.No.3 1bid.). By
doing so, it may be possible to have better output,
less of clerical work and have other advantages of a
proper organisation.

The Committee recommend that an examination on this

aspect may be carried out by the Special Re-organisa-
tion Unit.

The Committee are of the opinion that a more detailed

examination of the allocation of work and functions
of officials and staff of the Ministry of Commerce and
Industry and the Development Wing may be useful.

Considering the heavy responsibilities of the two Senior

Industrial Advisers in the Development Wing, it
appears to the Committee that the number of Com-
mittees or Boards on which they are represented, are
far too many. They suggest that the present appoint-
ments of the Senior Industrial Advisers or other officers
in the Development Wing on a number of Boardsf
Committees should be reviewed to see whether
they could not be relieved of the Membership/Direc-
torship of some of the Boards/Committees etc. and
enabled to devote more attention to the transaction of
business at the Headquarters. The question of ap-
pointing other officers of the Development Wing
to some of these Committees/Boards in the place of
the two Senior Industrial Advisers may be examined.

It would be desirable to relieve the senior officers of

touring by entrusting that work to the junior
officers like Deputy Development Officers and
Assistant Development Officers. Such an arrange-
ment would give the junior officers an opportunity
to go round the country, get familiar with the
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industrial units and their work and make them fitted’
to deal with the specific problems which are referred:
to them.

The Committee are glad to be assured that specific"

complaints regarding the exercise of powers vested

under the industries (Development and Regulation):
Act, 1951 by officers in the Development Wing,

when brought up will be looked into. They"
may say, however, that there is not a general tenden-

cy on the part of individuals to carry such specific
complaints to higher authorities,'for they may be afr-

aid that it may defeat the very purpose of doing so. It

might be useful to examine how the powers under the

Industries (Development and Regulation) Act, 1951

have been exercised in a representative number of '
cases.

Though the number of officers of the Development Wing

during the past few years to joint private concerns on
more attractive terms is not large, it would be in--
appropriate if the appointment of such persons in
the private sector was in any way influenced by the -
official positions enjoyed by them. The Committee
suggest that it might be interesting to find out whether -
any of the officers of the Development Wing who-
joined private firms, while working in the Develop~
ment Wing had at any time any official dealings with
firms or concerns which they later on joined
and whether they went without prior permission.

The Committee have been assured that special steps.

have been taken by the Ministry to remove the delays

in the issue of import licences. They suggest that

the question of fixing a ceiling of foreign exchange 'for

issue of import licences on the recommendations of °
the Development Wing and of enabling the Develop-

ment Wing itself to issue licences within that limit

may be examined. Further the possibility of trans-

ferring a small unit of the Chief Controller of Imports -
and Exports to the Development Wing to deal with

the actual issue of licences may be consi cered.

The Committee are doubtful whether it is necessary to-

have as many as 4 Sections for co-ordination in the
Development Wing. In any case, in spite of these
Sections, the complaints of delay continue. It is
necessary to reorganise the present set-up for a more
expeditious disposal of work. The Committee feel that:
it would be desirable to have a sample check of time:
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taken at various stages in the disposal of applications
for industrial linces and grant of raw materials etc.
during one licencing period and to remove any defects
and bottlenecks found in the existing procedure. This
could be entrusted to the Special Reorganisation Unit.

The Committee are inclined to agree with the opinion

expressed by the Secretary to the Ministry regarding
opening of zonal offices. There is, however, an un-
questionable need to make available for all industrialists
particularly those who do not have sufficient resources
of their own, a single source for the purpose of furnish-
ing uptodate and detailed information about any
matter relating to starting of new or expansion of
existing industries. The Committee feel that it
would be helpful to have a Public Relations Unit in
the Development Wing for the purpose of furnishing
information on industries to entrepreneurs and in-
dustrialists. They also feel that it may be desirable
for the Development Wing to establish, in conjunction
with State Governments, similar Units in the State
Directorates of Industries for rendering similar assis-
tance to the industrialists and enterpreneurs.

The Committee also suggest that Development Wing

should promote close liaison not only with the State
Directors of Industries but also with the commercial
and industrial organisations in the country by posting
them with all particulars concerning its work and the
manner and method whereby it is assisting industrialists
in putting through their proposals. Such organisa-
tions would then be in a better position to serve their
constituents.

The Committee would suggest that Government may

examine the feasibility of revising the procedure for
receipt and processing of applications for industrial
licence on the lines indicated in this para.

The Committee recommend that an investigation into

the casuses for delay in the disposal of applications
may be undertaken and effective steps taken to re-
duce the time taken in the issue of licences. They
suggest that the information regarding the number
of applications received, the number disposed of,
the average time taken in the disposal and the number
pending and the broad reasons therefor and other
cognate matters may be published in the Annual
Reports of the Development Wing for information
of the general public.




7%

17 50 The Committee suggest that a study of the causes
necessitating the calling of addional information
might be undertaken by the Ministry.  Such a study
would enable it to find out as to what extent the further
references were due to incomplete information
furnished by the applicants or to piecemeal disposal
by the Development Wing.  The first can be reduced
by proper functioning of the Public Relations
Unit recommended at para 39 above. The remedy
for the second lies in the improving the procedure
and efficiency in the Development Wing. They
would also suggest as an additional measure that
irrespective of the investigation recommended, a
time limit for calling for the additonal information
by the Development Wing even as a time-limit
is fixed for the supply of additional information by
the applicant may be laid down.¥ | Such additional
information should be called for all at a time.

18 52 The Committee, while appreciating the need for some
service for an applicant coming from afar and not
very conversant with the intricacies of the process
for obtaining licences are at the same time aware
of the malpractices such a system may lend itself
to. They had desired to be furnished with the in-
formation regarding the persons who during a speci-
fied period frequented the offices of the Develop-
ment Wing in connection with the issue of licences.
That has pot yet been furnished. In the absence
of this information, it has not been possible for
the Committee to find whether the undesirable
practice obtains to any large extent. ) The Committee
realise that such intermediaries can also function
outside the, Office premises and hcmes.

The Committee are of opinion that the intelligence
Department should keep a vigilance over the un-
healthy activities of any such intermendiaries in
the matter of procuration of licences.® | They agree
that there may be room for reputed firms or indi-
viduals to render assistance to the industrialists
seeking licences, in which case a proper procedure
may be prescribed for their operation including re-
gistration jof their names.

19 53  |In the Committee’s opinion, one way to eliminate un-
healthy practices of the role of intermediaries in the
matter of securing licences would be’ to make avail-
able to the applicant an authorised source which




could enable him to get direct contact with the offi-
cers ‘concerned and obtain the information rele-
vant to his case. The Public Relations Unit (vide
para 39 of the Report) could be usefully entrusted
with these functions.

56 The Committee feel that the Ministry of Commerce
and Industry should exercise a close scrutiny over
the transfer of the licences by the licencees to see
that such transfers were boma fide. It would be desi-
rable, in the Committee‘s opinion, to prohibit all
transfers of licences without prior approval of the
competent authority who should satisfy himself
before permitting such transfer that it is in fact a
bonafide transaction. They also recommend that
a periodical examination of all the licences issued
should be undertaken to see that the capacity licensed
is actually installed and any licencee found guilty
of misuse brought to book.

They recommend that all transfers of licences should
be published in the Journal of Industry and Trade.

57 The Committee would further suggest that a period
should be prescribed in the industrial licence itself
indicating the time within which the plant should
be installed, teking into consideration the nature
of the industry. It the applicant does not take
all necessary steps to install the machinery within
the time prescribed or any extension given to him,
power may be exercised to withdraw the licence.

58 The Committee feel that it would be useful if the appli-
cations for industrial licences give the information
as to in how many and which concerns or groups
of industries the applicant(s) were interested, as
without such information the Development Wing
could exercise little control on the growth of industrial
empires. The Committee, recommend that the
form of applications for industrial licence should be
revised 50 as to make it obligatory on the part of an
applicant to declare the particulars of the various
firms, companies or groups of Industries wherein
he held an interest as also particulars of licences
pending utilisation,

The Committee consider that Government should
take all positive steps necessary to give effect to their

i own policy of broad-basing the industrial sector on
the lines suggested herein and others which a more
detailed examination of the remedial measures may
reveal.
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Meanwhile, the Committee suggest that a survey of
holdings in the industrial field by the various groups
of Industries and Business houses may be undertaken,
if not already done.

The Committee need hardly emphasise that the pro-
e of the development of one industry should be
inked with the progress of the consuming industries.
They would, therefore, suggest that a study of the ex-
pansion permitted in a few selected industries may be
undertaken to see whether there has been any im-
balance between the industries consuming manu-
factured raw materials and the production of the

(] latter.

The Committee are of opinion that in the present
circumstances of foreign exchange, due care should
be taken to see that no additional units or capacity
are created when there is no prospect of the availa-
bility of sufficient raw materials in the immediate
future. Even regardless of the availability of raw
materials, it would not be wise economy normally
to instal extra capacity when the existing capacity
in an industry is itself not fully utilised, unless it
be for exceptional reasons where there may be certain
zonal advantages.

The Committee feel that barring special exceptions it
would be healthy for the economy of the country to
have a large number of medium scale units rather
than a few large units, the unit cost of

roduction being fairly competitive. The
ve in their earlier Reports [cf. 77th and 79%
Reports (Second Lok Sabha)] laid stress on the
_importance and the need to foster small scale indus-

; tries by special encouragement. Likewise, the me-

! dium scale units have a special place in the economy
of the country and there is need even as in the case
of small scale industries those which may come
under medium scale may be properly defined and
such concessions as are necessary to foster them
by way of raw materials, foreign exchange etc. may
be determined and publicised. It is hardly neces-
sary to add that the interests of small scale and cottage
ir}l1 ustries will continue to be safeguarded as hi-
therto.

The Commiittee are of the opinion that after the de-
finition of a medium scale unit has been decided on,
a State-wise list showing such industries together
with ownership should be drawn up with the help
of the State ernments and kept up-to-date.
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Itis no doubt true theat industries are located in favou-
rable areas taking into account a number of factors—
availability of power, water, raw materials, tech-
nical personnel, transport facilities, climate etc.
Thcugh the policy of the Government is a fair dis-
persal of industries, yet it is seen that they continue
to be concentrated in certain areas—a line of develop-
ment which the Committee are not happy about.
The Committee recommend that the balanced de-

. velopment of the various regions in the country may
be given a high priority. In doing so, Government
may ensure that preference is given to the under-
developed areas without affecting the basic eco-
nomics of an industry to be set up. In order tc
achieve this object, Government might consider the
feasibility of offering certain inducements to the
industrialists like easy availiability of land, power
of allocation of building materials, raw materials
etc.

The Committee consider it of utmost importance
that the industries get the necessary raw materials
in time so that production would run smoothly.
They would emphasise that a close watch should be
kept by the Development Wing on the raw material
position and wherever they are in short supply,
special efferts made to fill the gaps so that industries
are able to maintain their full level of production.
any rprogramme for industrial development must
necessarily take into account the availability of raw
materials and the rate at which their supply can be
increased to meet the increasing demand. A close
coordination with the sanctioning authorities should
also be maintained.

The Committee heard frequent complaints about the
%u:lity of the indigenous raw materials. They feel
that special measures should be taken by the De-
velopment Wing 1o guard against the quality of in-
digenous raw material falling below specifications.
When any unit fails to produce quality goods, Go-
vernment may take measures to warn it in the first
instance to bring them upto specifications, failing
which the non-renewal of licence may be resorted
to or in the alternative no raw materials may be made
available to such units.

The Ccmmittee find it difficult to appreciate the reason

for introducing a purely foreign firm especially in
a non-essential consumer article when there was
already an established Indian firm. It is also of
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interest to note that a number of articles such as
tooth-pastes, face-powders, hair oils, cosmetics,
nasal drops, gripe mixture and antiseptic lotions etc.
are being produced under licences by foreign firms
even though there were already in the field quite
a number of established Indian firms. The Com-
mittee fail to understand the necessity for encouraging
such foreign stuffs when all the while austerity
is being harped upon.

The Committee feel that it is very desirable to ensure
that the existing unutilised installed capacity is
fully utilised specially before aniy;aforcign collaboration
is permitted. They suggest that before permitting
any foreign collaboration the unutilised existing
icstalled capacity should always be assessed ard steps
taken to utilise such unutilised capacity before foreign
collaboration for starting of new units is approved.

The Committee hope that the proposal to establish
a full-fledged statistical section to deal with the com-
ilaticn and analysing of industrial data will soon
ge implemented.

The Committee suggest that Government may consider
whether it would not be mcre appropriate to call
on the industrial associations/bodies to formally
propose their representatives to the Development
Councils whc may be appointed by Gosernmert to
these Councils. Such aprocedure, the Committee
feel, wculd ensure better representation of the varied
interests on the Councils and inspire a feeling of con-
fidence in the industry as a whole.

In respect of industries which are fairly well established
and developed, it is worthwile considering whether
it is necessary for Government to continue with
Development Councils as heretofore and whether
it will not be more useful if the industries themselves
were to set up their own organisations with whom the
Development Wing may keep close contact.

The Committee potice that there is no uniform or set
pattern in the presentation of the Reports of the
Development Councils. The Committee recommend
that a uniferm pattern for presentation of these
Rercrts may be evolved.

The Committee urge that a review of the working of the
Non-ferrous Metals Control Order, 1958 may be
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undertaken so that the defects in the procedure of
allotment of quota, distribution and the sale of various
non-ferrous metals like copper, zinc, tin etc. in the
black-market might be eliminated.

The Committee feel that it would be desirable for the
Government to make the method adopted for the
computation of non-ferrous metal quotas etc. known
to the actual users concerned either through the
various Chambers of Commerce and Industry in
the country or by publishing suitably in the Red
Book or by Circulars posted directly to the applicants
or by issue of Press Notes.

The Ccmmittee feel that checks should be regularly
and strictly carried out to prevent improper utilisation
of the allocations of the raw materials in short supply.

The Committee are glad to note the steps taken by the
Government to encourage the employment of Indians
in foreign-owned industrial concerns. They hope
that the need for progressive Indianisation in the
higher cadres in these concerns will be continucusly
kept in view by Government.

The Committee note with ccncern the existence of
over-invoicing of imports of raw materials. They
hope that Government will take all possible steps
to stop the practice.

‘The Committee feel that the Drug Controller, who

controls the manufacture of drugs and pharmaceu-
ticals by the small-scale and large-scale units, could
be consulted profitably in order to avoid variation

in prices of imported raw materials for drugs and
pharmaceuticals.

There is considerable leeway to be made up to make
the country self-sufficient in respect of machine tools.
The Committee trust that all efforts will be made
to encourage production of the variety of machine
tools including the special types so that major require-
ments of the country are met from indigenous pro-
duction. They would suggest that in order to en-
courage the small ancillary units and to decentralise
the production of machine tools, certain concessions
by way of making raw materials easily available may
be extended to those units.
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The Committee suggest that special steps should be
taken to increase the training facilities for operators
for working on lathes by expanding the existing machine
tool units and by establishing fresh schools wherever
necessary.

The Committee feel that there is a need for carrying
out a comprehensive survey of the requirements of
the various drugs and equipment necessary to produce
them. They would also suggest that measures may
be taken to expedite the production of essential
drugs in the country. The Development Wing may
also publish detailed information regarding the pro-
duction and imports of various drugs.

The Committee trust that all efforts will be made to
explore markets for the export of Indian Drugs and
Pharmaceuticals.

It will be seen that the functions of the Development
Wing are quite wide and comprehensive. The
Committee’s examination has mostly proceeded on
the basis of the reports of the Development Wing, its
Councils and the material made available to them by the
Ministry. There may be different views held on
its actual functioning, but it is fairly evident that by
and large it has proved useful. If some of the defects
and shortcomings could be remedied, its usefulness
to build the industrial economy of the country will
greatly improve. It has functioned now for a long
enough time to necessitate a comprehensive review
with a view not only to improve its working and
efficiency but also to ascertain its exact impact on
the industrial development of the country.




APPENDIX VI
Analysis of the recommendations comained in 1he Report

L. Classtficaiton of recommendations

A. Reccmmendations for improving the organisation and working :

S. Nos. 1, 5. 6, 7, 8, 9, 10, 11, 12, 13, 14, IS, I6; 17, I8, 19, 20, 2I,
31 and 32.

B. Recommendaticns regarding development programme:

S. Nos. 22, 23, 24, 25, 26, 27, 28, 29, 30, 33, 34, 35, 39, 40, 41, 42,
43 and 44.
C. Recommendations for effecting economy :
S. Nos. 2. 3, 4.

D. Miscellaneous :
S. Nos. 36, 37, 38 and 4s.

IL. Analysis of the recommendations directed towards economy

S. No. Para No.
of the Particulars
Report
2 9 A unified pay scale for A.D.Os. might help in better
recruitment.
3 1 {¢} A scientific analysis of the work load in Development
Wing to assess the requirement of officers may be
' undertaken.
4 12 The desirability of reducing ncn-technical staff in the

Development Wing may be examined.
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